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BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) SITTING AT
: CHENNAI
. (UNDER-SECTION 18(1) READ WITH SECTION 14 & 15 OF
NATIONAL GREEN TRIBUNAL ACT, 2010)

Original Application No. 152 of 2021 (S2)

i

D. Hema Kumar Applicant

Versus _
* Unionof India & Ors Respondents

AN
N

COUNTER AFFIDAVIT ON RESPONDENT NO. 6 ANDHRA
PRADESH MINERAL DEVELOPMENT CORPORATION LTD.

I V. G. Venkata Reddy S/o V.G. Subba Reddy Age 57 Years,
Vice- Chairman Cum Managing Director Andhra Pradesh Mineral
'Develo'pment Corporation Ltd No. 294/1D Tadigadapa to
Enikepadu 100 Feet Road, Kanuru Village Penamaluru Mandal
Vijayawada -521137, AP do solemnly affirm and declare as

under:

PRELIMINARY SUBMISSIONS

The applicant in the present petition is guilty of suppressing
material facts that sand mining in the. s_and reaches has been
commgnced only after environmental clearances taken in terms
of dir'ecti'o'ns of Hon'ble Suprem‘e Court in Deepak Kumar’s case.
The petition deserves to Be dismissed on this short ground
alone.  The details of environment clearances obtained in
raspect .o'f.five (5) sa'nd reaches are give‘n in tabular form

_ jbelow : -
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- S.No Namer_:of the Approved
- | Authorized Mining Environmental Consent for
sand reach Plan Clearance Operation
| a472/wp. | OrderNo.SEIM/ Order No.CTR-1000-
Nandanam -| Sand/CTR/202| AP/CTR/MIN/11/2020/2 [8/PCB/ZO-
1 Ly o- 309-631,Dt:01-12-  JKNL/CFE&CFQ(2.0
© 9,Dt:04-11- 2020,validupto - Dt:11-12-2020,valid
2020 30-11-2021 up to30-11-2021
4472/Mp-  [Order “order No.CTR-1000-
5 | Nandanam- | Sand/CTR/2020-| No-SEIM/AP/CTR/MIN/1 |5/PCB/ZO-
- 5| 1,0t04-11- | 1/2020/2307- KNL/CFE&CF0/2020,
2020 630,Dt;01-12- Dt:11-12-2020,valid
2020,validupte30-11- up t030-11-2021
2021
4472/MP- Order No. Order No.CTR-
'Sand./CTR/ZOZO- - SEIAA/AP/CTR/MIN/11/2 1000-9/PCB/ZO-
3 IB.K.Bedu . 2 Dt:04-11- 020/2300-626,Dt:01- KNL_'/-CFE&CFO/‘ZOZ
2020 - 12-2020,valid up to 0,
T 30-11-2021 - Dt:11-12-2020,valid
up
to 30-11-2021
| " 4472/mp.  |OrderNo.SEIM/AP/ Order No.CTR- 1000-
- |subbanaidu | sandcTR/2020. [CTR/MIN/L1/202072306- |7/PCB/ZO-
4 |kandriga-2 10,0t:04-11- [022DE01-12- KNL/CFE&CF0/2020,
- ' 2020 12020, validupto30- Dt:11-12-2020,valid
11-2021 . jup to30:11-2021
4472/mp. | OrderNo.SIAA/AP/CTR/M Order No.CTR-1000-
, | Sand/CTR/202 | IN/183489/2020- 11/PCB/Z0- .
5 |S.S.B.Peta- 0- 945,0t:19-12~ [KNL/CFER&CF0/2020,
2 8,0t:04-11- 2020,validupto Dt:18-01-2021,valid
2020 18-12-2021 - up to 18-12-2021

, _Cbpiés of clearances are ah‘nexed as ANNEXURE P-1(Colly)
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In'reply to para 1, it is respectfully submitted that it is a

- fact that the River "Araniar" originated at Sadasivuni Konda

in Narayanavanam Mandal and is passing through

various ‘villages. in Narayanavanam, Nindra, Nagalapuram

: vand ‘Pichatur Mandals .and then enters into- Tamil Nadu

State. Total stretch of Araniyar River is 108 Km and it is a

N

- Non-Perennial river.

Contents_ of Para 2 are wrong and hence denied. It is

respectfully submitted that the District Authority, Chittoor

has permitted five sand reaches for excavation of sand in

the subject area after getting required- Statutory

_Cleafancés i.e., Approved Mining Plan, Environmental

Clearance and Consent for Operation from authorized

--departments. Previously the above sand reaches were

operated by M/s Andhra Pradesh iMineral Development
Corporation Ltd, Vijayawada as per-sub rule 1 (d) of Rule

9-B of APMMC Rules 1966, prevailing at that time. Later,

- Government of Andhra Pradesh appointed a private agency

ie., M/s Jaya ‘Prakash Power Ventures Ltd., to undertake

~ sand operations in the Districts of Nellore, Ananthapuram,
~ Chittoor and YSR Kadapa Districts. At present, sand

‘excavation & transportation work is going on under the




control of M/s Jayprakash Power Ventures Ltd., as per the

4

'-_.v:..,.a.m.eqr;dmentvs”made to the APMMC Rules 1966. The details |

. of Five authorized sand reaches in the subject area are

shown below:-

{

S S e

e -~ Name of f:he Location of the Sand Permitted
| SNot 4 thorized sand reach excavation " sand
| sand reach permitted Quantity in
\ | o
. " Sy.No.2610f -
~.1 | Nandanam-1| Nandanam Village 4.910 49,100
of Nagalapuram |
Mandal
T Sy.N0.261&10507| 4 750 47500
2 | Nandanam- Nandanam village '
' 2 of Nagalapuram
| Mandal
.B'KFB‘edU'. - Sy:No.1050f 49,200
3 o | B.K.Bedu Village 4.920 ’
) . Of ) !
| Nagalapuram
|subbanaiduk | S¥-No-53 of . .
4 andriga-2 Karani 4.880 48,SOQ
. village of
Nagalapuram
‘Mandal
Sy.No.01of
5 S.5.B.Peta-2| S.S.B.Peta Village 4.800 48,000
of Plchatur
Mandal '
Total 24.260 2._42._600




B MRS RIS DL S O i T L vt

—

5

Contents of Para 3 are wrong and hence denied. -The

allegation in this para that sand mining is being done in the

| guise of "de-silting and dredging" is not correct. Sand
“Excavation is being carried out after getting required
, statutory' clearances 'only. The details df statutory
‘ ,(;l_earances of Five sand reaches a're already furnished in

the preliminary submissions above. The same may be read

as part of this para also.

Further it is . respectfully submitted that State Level

Environmental Impact Assessment Authority (SEIAA), A.P

has granted permission for sand mining with Semi

Mechanized meth'od / Manually vide its Order No. SEIAA /

AP/CTR/MIN/188843//2020/1036,Dt:19-12-2020. A copy

of the order dated 19.12.2020 is annexed herewith and
marked as ANNEXURE P-2. It is submltted that shortest
aerral distance from Ambakam Reserve Forest to- the above

said Authorlzed sand reaches is 0. 7Km

: Contents of Para 4 are wrong and hence demed Itisa fact

that as per New Sand Mining POIICY - 2019, the officials

| consrstlng of all departments i.e., Ground ‘Water and Water
izAudit, irrigation, Revenue -and Mines and Geolog_y had
- been cond-uCt‘ing' joint inspections for ide-ntiﬁcation of

-_-_sand bearing areas and placed their reports before the
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District. Level Sand Committee, Chittoor.  After
verification of the reports of all departments, the District
Level Sand Committee, Chittoor has conducted meeting
on 30—19-2020 and ordered the Deputy Director of Mines

and 'Geology, Chittoor to'obtain Statvutory Cl'earances like

~ Approved Mining Plan, Environmental Clearance and

Consent for Qperation for excavation of sand in above

séid' fiv_e’(OS') sand reaches along with other sand reaches

in the District.  After getting all clearances, Deputy

- Director of Mines and Geology permitted -sand

excavation in the above said sand reaches. It is

smei.tted that one Sri Dasu M‘anikan'_ta_i_ahi; has filed

.0.A.N0.87/2020 before Hon'ble National Green Tribunal
”(SZ), Chennai against sand excavation in ‘S‘uru_tupalli‘

| v-illage of Nagalapuram Mandal, Chittoor District.

In reply to Para 5, it ivs. a matter-of record that Hon'ble
National Green Tribunal, South - Zone, Chennai has

appointed a joint committee in the matter of

_0.A.N0.87/2020 and the joint committee visited
" Surutupalli sand reach area on 31-12-2020 and

submitted its report to the Hon'ble National Green

Tribunal, South Zone, Chennal.




it et

7

Contents of Para 6 are wrong and hence denied. It is fact

_that _after gettlng requ.lred statutory- clearances ie,,
- Approved Mining Plan, _Environmental Clearance & Consent
~ for Operatmn from authorlzed agencres /departments, the

DlStl“lCt Authorlty has permitted sand excavatlon in Flve

(05) sand reaches m Aramar Rlver located in various
survey numbers, in various village |lmItS in Nagalapuram
and Pichatur Mandals of Chittoor District over an extent of
24.260 Hectares and totally permitted2,42,600 Cbm of sand
excavation from the ébove said Five (O5) sand reaches.

In reply to Para 7, it is submitted that District Authority,
ChlttOOr has got. permission from State En‘t;i'rlonmental
Imp'act Assessment Authority, AP for sand mining with
Semi Mechanize‘d method vide Order No. SEIM /

AP/CTR/‘MIN/188843//ZOZO/1036, Dt:19-12-2020 and

'M/s Jayprakash Power Ventures. Ltd., has formed

“Temporary roads for free movement of vehicles.

Contents of Para 8 are’matter of record.

'Contents of Para 9 & 10 are wrong and hence denied. It is

respectfully submltted that Government of Andhra Pradesh

has awarded sand excavatlon. work to private agency ne.,

M/s J'ayprakash Power Ven'tures Ltd., as per rulesvin force.
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In reply to Para 11 it is submitted that permitted sand

reaches are located 230 mts away from State Highway. As
per agreement between State Government and Private
a:.g_en'cy, the sand excavated from the authorized sand

reac’hes shall bg stored nearby stock points only In view of

this, M/s:Jayprakash'Power Ventures Ltd., has stored the
sénd',at stock points ie., Subbanaidu Kandriga, Na'rida.riam
.and' Nagalapuram to comménsurate the demand and'
- supply of sand in rainy season. At aH»timés, it is not

- possible to excavate sand from reaches mostly in rainy

season/water flowing time. That is the reason that the

| agency has to keep the excavated sand in particular stock

yard and supply the same to the consumer from there.

In fep!y to Para 12 & 13 it is _.submitted that sand

operations are being carried out in the subject area after
obtaining required clearances only and no environmental

rules-and regulations are violated.



| 12 Fdr‘ the reasons stated above, it is most respectfully prayed
that this Hon'ble Tribunal may be pleased to dismiss 0.A
©. No.152 of 2021 with exemplary costs and pass such

order/orders as this Hon'ble Tribunal may deem fit and

proper in the facts and circumstances of the case,
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~ Verified at Vijayawada on this 1 %%day of September 2021 that

the -contents of above affidavit are true and cor"r"éct to my

personal knowledge and nothing material is concealed there

from.
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V.G.VENKATA REDDY
Vicg-Chairman &-Manag:nthDnr‘ec;c‘ct:;i
A.P.Mineral Development Lorp.Lid.
Corporate Office :# 294/1D,100 Feet Road,
(Tadigadapa to Enikepadu Rgad)

Kapury, Vijayawada-521 137.
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D.No.33-26-14 D72, Near Sunnbc. Hospml “ushpa Hotel Centre,

Chalamavari Street, Kasturibaipet, Vijayawada-520010

i

QOrder No. SEIAA/AP/CTR/MIN/1/2020/2309 — & 3 01/12/2020

N

Sub SEIAA, A.P.-4.91 Ha Pmpaséd Ordinary Sand Mine in Nandanam-1 Sand Reach
at Nandanam Village, Nagalapuram Mandal, Chittoor District, Andhra Pmdesh -
-Enviroumental Clearance — Issued- Reg.

I This has reference b your application submitted through online on 10.11.2020
(SIA/AP/MIN/182214/2020), seeking Environmental Clearance for the proposed 4.91
Ha., Sand Mine in favour of the Assistant Director Mines And Geology, Chitoor
District, Andhra Pradesh over the Araniar River at Nandanam Village,
Nagalapuram Mandal, Chittoor District, Andhra Pradesh., It was reported that

. the pearest human habitation viz., Nandanam (V) is existing at a distance of about 175

i Kmsfrom the mine lease area and the project requires 9.0 KLD of water, It was noted

: that the capital investment of the project is Rs.15.0 Lakhs and capacity of the project is
as follows:

T | Mining of Sund ~ 49,100 m*/annum in 4.91 Ha.
11, The location of the sand mine as per the mining plan is as follows:

; SLNo North Latitude East Longitude
102. N13°21°04.73" E79°49'47.84"
, 103. N13°21'01.93" E79°49'56.95"
104, N13°21°58.61" £79°50'01.88"
: 105. N13°21755.79" E79°50'00.28"
: 106, N13921758.47" E79°49'55.57"
107, N13°21°01.22" £79°49'47.14"
1 : I11.The proposal comes under category ‘B2”. The proposed project falls under [tem

No. l(a) of the schedule of the EIA Notification 2006-(i) Mining of Minerals (<100 Ha
of mining lease area in ruspc.ct of non-coal mine lease).

The proposal has been examined and processed in accordance with EIA Notification, 2006
and its amendments thereof; The State Level Expert Appraisal Committee (SEAC) examined
the application, in its meetings held on 18.11.2020 & 19.11. 2020. The rcpre,scmatweb of the
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project proponent District Sand Officer, and their RQP M/s. PV Satyanarayana Jhave attended

the online meeting. The Committee recommended for issue of Environmental Clearance for
one year to this proposed sand mining project for the production quantities: Ordinary Sand
49,100 m3/annum, duly stipulating a condition that the project proponent shall carryout
mining only one meter depth sand from the top manually and no underwater mining is

‘wndertaken. The project proponent shall allocate sufficient funds for implementation of CSR

activities as committed by the representative along with the EMP. Under any circumstances ,

under water sand mining shall nat be carried out. The State Level Environment Impact
Assessment Authority (SEIAA), in its meeting held on 26.11,2020 examined the proposal and
the recommendations of SEAC and decided to accept SEAC recommendations aforesaid for
strict compliance by the proponent and to issue EC with further conditions that the sand
mining proposal (1)-Shall not autract the Forest act 1980, Wild life sct,1972; CRZ notification,
2011; The eco sensitive areas as notified under TP act.1986; Critically polluted areas as
notified by CPCB and i) Shall hat harm live stock and human beings and disturb their

“sctivities. The SEIAA, AP hereby accords Environmental Clearance to the project as

mentioned at Para No. I uider the provisions of the ELA Notification 2006 and its subsequent

amendments issued under Environment (Protection) Act, 1986 subject to implementation of

the following cluster, specific and general conditions:
A. Specific Conditions:

1. The sand mining proposal shall not attract the Forest act 1980, Wild life
(Protection) act,1972; CRZ notification, 201 1; The eco sensitive areas as
notified under EP act,1986; Critically polluted areas as notified by CPCB and
also shall not harm live stocks and human heings and disturb their activities.

I1. The project proponent shall carryout mining only one meter depth sand from
the top manually and no underwater mining 1s andertaken.

HI1.The project proponent shall allocate sufficient funds for implementation of
CSR activities as committed by the representative along with the EMP.

IV.Under any circumstances under water sand mining shall not be carried out.

V. This EC is valid for a period of 1 year ondy. .

VI.The pro pomul shall carry mmmg by scrupulously following conditions
stpulated for river sand mining in MOEF O.M No. J-13012/12/2013-1A-1i(1)
dated 24.12.2013 and in A.P. WALTA Rules, 2004, The mining plan shall get
modified to this extent.

VILIt shall be ensured that sand mining does nat in any way disturb the flow
pattern of the river water,

VIIL Sand quarrying shall not be carried out in streams within 15 meters or 145 of
the width of the stream bed from the bank. whichever is more.

IX.Sand mining shall not be carried cut within S00m of any existing structure
such as bridges, dams, weirs, ground witer extraction structure(s) either for
irrigation or drinking water purposes, or any other cross drainage structure.

X. Sand mining operations shall not affect the existing sources for zmg,auon or
drinking water or industrial purpose.

XI.Vehicles carrying sand shall not ply over the flood banks except at crossing
points or bridges or on a metal road. The emissions from the vehicles shallbe
maintained within the emission norms.

XILThe dc,pth of the sand mining shall not exceed Tm. The thickness of the sand
in the mining arca shall be more than 3m. Regulatory Authority pm)r
concurrence shall be taken for this activity.

'
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XII1.Sand mining shall not be carried out below the pround water table under any
circumstances. Regulatory Authority prior concurrence shall be taken for this
activity, '

X1IV.To assess the sand thickness, the Mines & Geology Dcpartmcm shall map
out the area establishing the width and depth / thickness of the sand.

XV.Permission from the Competent Authority shall be obtained for drawl of
ground water, if any, required for the project.

XVL.The vehicles transporting sand shall not be overloaded. The trucks shall be

covered with Tarpaulin.

AVIL. Personnel working in the project shall be provided with personnel pmtcuuon
devices such as masks, gloves ete., Regulatory Authority instructions be taken if there
are-any better aliernatives.

XVIIL Transportation of sand from mine lease area shall be done during day time

only.

XIX. The proponent enall obtam necessary permission from the River Water
Conservator. .

XX The proponent shall take necessary measures 1o ensure that there shall not any

adverse impacts on human habitation existing nearby due to mining operations.

XXI.A separate Environment Management cell with suitable qualified persons
shall be setup to implement various envirommental protection measures.

XXIL.Plantation shall be undertaken on either sides of the approach katcha path (through
which the vehicles ply) between the buad of the river and the main road by the
proponent at his cost,

XXIIL The proponent shall take appropriate measures to ensure that the GLC shall
comply with the revised NAAQ norms notiticd by MoE&F, Gol on.
16.11.2009.

XXIV.Hydro geological studies in the mine lease area are 1o be carried out by the
Ground Water Department.

XXV .Regular monitoring of Ground Water levels shiall be carried out in and around the
mine Jease area to assess the quality of the ground water.

B. ‘ General Conditions:

i. "Consent for Establishment” & “Consent for Operation™ shall be
obtained from Andhra Pradesh Pollution Lomrol Board under Airand
Water Act to carry on mining.

il. No change in mining technology and scope of working should be made
without prior approval of the SEIAA, AP, No further expansion or
modifications in the mine shall be carried out without prior approval of
the SEIAA, AP/ MoE&F, Gol, New Delhi, as applicable.

iii. The half-yearly compliance reports in respect of the terms and
conditions stipulated in this order & monitoring reports shall be
uploaded in the website of the project periodically. It shall
simultaneously be submitted in hard and soft copies to the SELAA,
AP, District Collector and Ministry’s Regional office, Chennat on Ist
June and st December of each calendar year.

iv.Officials from the Regional Office of MOEF&CC, Chennai / The
SETAA, Andhra Pradesh through the Regional Offices of Andhra
Pradesh Pollution Control Board who would be moenitoring the
implementation of environmental safeguards should be given full co-
operation, facilities and documents/data by the project proponents

N
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during their inspettion. A complete sct of all the documents shall be
submitted to the CCF, Regional Office to MOEF&CC, Chennai.

v. Occupational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure 1o
dust and take corrective measures. i needed in consultation with
concerned Regulatory Authority, a

vi, The funds earmarked for environmental protection measures (Capital
cost Rs 2,43 Lakhs and Recurring cost Rs. 1.86 Lakhs/anuum)
should be kept in separate account and should not be diverted for other
purpose. Yearwise expenditure should be reported to the Ministry and
its Regional Office located at Chennal.

Vii. At Teast 2% of the total project cost shall be allocated for Corporate
Enviroument Responsibility (CER) and item-~wise details along with
time bound action plan shall be prepared in accordance to the
MoEF&CC’s office Memorandum No. ¥ No.22-65/2017- IA 1L,
dated.01.05.2018 and submit to the SEIAA, AP and Ministry’s
Regional Office, Chennai. '

viil. The project proponent shail submit the coples of the environmental
clearance 10 the Heads of local bodies, Panchayats and Municipal
Bodies in addition to the relevant offices of the Government who in tum
has o display the same for 30 davs from the date of receipt.

X, The project authorities should advertise at least in two local newspapers
widely circulated, one of which shall be in the vernacular language of
thé locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance
and a copy of the clearance letter is available with the State Pollution
Control Board and SEIAA, AL |

X. The SELAA or any other competent autharity may alter/modity the
above conditions or stipulate any further condition in the interest of
environment protection.

xi, The proponent shall obtain all othu m.mdamn clearances Irom respective
departments.

xii.Any appeal apainst this Fxmronmuudl Clearance shall lie with the Nauonal
Creen Tribunal, if preferred, within a penod of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

xiif,Concealing the factual dai or failure 1o comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action
under the pravisions of Environment (Protection) Act, 1986.

xiv.The SEIAA may revoke or suspend the order. if lmpft.mcnmm)n of any of the above
conditions is not satistactory. The SELAA reserves the right 1o allerfwiodify the above
conditions or stipulate any further condition in the interest of environment protectian.
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*
xv.The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
- the Public Liability Insurance Act, 1991 along with their amendments and

rules:
‘MEMBER SECRETARY, MEMBER,
CHAIRMAN, SETAA, AP,
SEIAA, AP SEIAA, AP, .
1 Special Secratary To Govt - '

To | ;

The Assistant Director Mines And Geology,
Old Collector Office,586,Bound st Greamspet,
Chittoor-517002 Andhra Pradesh.

Copy to:

1. Prof. B.V Sandeep, Vice Chairman, SEAC, A.P. for kind information.

2, The Member Secretary, APPCB for kind information.

3. The EE, RO: Tirupathi APPCB for information.

4. The Regional Officer, MoEF&CC, GOI Chennai for kind information.

5, The Secrctary, MoEF&CC, GOl New Delhi for kind information.

6. Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.

7. The District Collector, Chittor District, Andhra Pradesh for kind information.
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Sesr;zor Envir'onmenzal Eng,';'m::r:r"
ate Environment lpact
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ANDHRA PRADESH POLLUTION CONTROL BOARD

e ZONAL OFFICE, Kurnool
) 1 Floor Shankar Shopping Complex, Knshna Nagar Main Road, Kurnool
ol e D Phones : 08518 — 233648 | L
{7 |5

e~-mail zoknl-jcee@appeb.gav.in

s CONSENT ORDER
OrderNo: CTR — 1000-SIFCBIZO-KNL‘]QFE&CFO/ZOZO Date:11.12.2020

Sub: PCB - CFE and CFO - 4.91 Ha Sand Mine of Nandanam - 1 Sand Reach at
Nandanam (V), Nagalapuram (M), Chittoor Bistrict, Andhra Pradesh - Consent for
Establishment'(CFE) and Consent for Operation (CFQO}Y orders of the Board under
Sec. 25 of Water (Prevention & Control of Paollution) Act, 1974 and under Sec.21
of Air (Prevention & Control of Pollution) Act. 1981 — Issued — Reg.

Ref:- 1. Circular Memo No.11/PCB/CFE/ROs & Z0s/2011-5065, dt.02.02.2013.
2. EC Order No. SEIAA/API CTR/MIN/11/2020/2309-631, dt: 01.12.2020.
3. CFE and CFO applications received by RO, Tirupati on 05.12.2020.
4. RO, Tirupati verification report dated 10.12, 2020

AWk kA

I.  Inthe reference 3" cited, an application was submitted to the Board seeking Consent for
Establishment (CFE) & Consent-for Operation (CFO) for mining of Sand with installed
capacities as mentioned below, with a capital investment of Rs.15.0 Lakhs in total
mining area of 4.91 Hectares.

Mining of Sand in 4.81 Ha — 49,100 M*/Annum.

The co-ordinates of the sand ming as per EC order reference 2™

cited are as follows:

SL.No North Latitude _ East Longitude
1. - N 13°21'04.73" E 79°49'47.84"
2. N 13°21'01.93" E 79°49'56.95"
3. N 13°21'58.61" E 78°50'01.88"
4. N 13°21'55.79" E 79°50'00.28"
5. N 13°21'568.47" E 79°49'55,57"
6. N 13°21'01.22" E 79°49'47.14"

Hi.

- The above site was inspected by the Environmental Engineer & Asst., Environmental

Engineer, Regional Office, A.P. Pollution Control Board, Tirupati on 08.12.2020 and
found that the site is located in the River bed .of Araniar River at Nandanam (V),
Nagalapuram (M), Chittoor District, Andhra Pradesh.

The Board, after careful scrutiny of the application and verification report of Regional
Officer, hereby issues Consent for Establishment (CFE) & Consent for operation ((CFO)
lo your activity under Sec.25 of Water (Prevention & Control of Pollution) Act, 1974 and
under Sec.21 of Air {Prevention & Control of Pollution) Act, 1981 and the rules made
there under. This order is issued to the aclivity at para (1) only.

IV,  This Consent Order no_ﬁ' issued is subject to the conditions mentioned in Schedule ‘A’ &
Schedule ‘B'.
V. This Order is issued from pollution control point of view only. .Zoning and other
regulations are not considered.
VI.  This order is valid upto 30.11.2021.
K Digitally signed by K
3 Enci:- Schedule ‘A’ & Schedule 'B’ Venkateswara Rao
- . Venkateswara Date. 20901211
] Rao 18:00:30 +05'30'
JOINT .CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL
To

The Assistant Director of Mines & Geology,
Chittoor, Chittoor Dist.
{4.91 Ha Nandanam - 1 Sand-Reach of Nandanam (V))

Copy to the EE, RO, APPCB, Tirupati for information and necessary action.
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1)

3)

4y

SCHEDULE - A ) é

The proponent ghall operate with valid Consents of the Board, as reguired under sec,
25(26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981.

 Notwithstanding anything contained in this conditional letter or consent, the Beard hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Contro of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1881 to
review any or all the conditions imposed herein and to make such alternation as deemed fit

. and stipuiate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuous place
for the information of the mspecnon officers of different departments.

Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liabllity as applicable.

SCHEDULE - B

S
\‘

Water : .
"1 The source of water is bora well and the water consumption is 9.0 KLD.

1 SL.No. | Source Water consumption in KL.D

1 . | Water sprinkling 7.0

T2 Domestic 2.0

‘Total 8.0

2 The maximum Waste Water Generation (KLD) shall not exceed the following: .

Sl No. | Source Wastewater Generation {KLD)

a) Domestic S— 0.5

Totai , 0.5

Alr :
3)

Other Conditions :

Effluent Source Standards to be complied Made of final disposal

Domestic — Septic tank followed by soak pit. |

The proponent shall comply with the following for controliing air poliution.

Details of Fugitive Dust control measures Standards to be compiied
Emissions o
Material Handling Covering the transport S0, — 80 ug/m NO, — 80 ug/m®,
and Transportation vehicles with Tarpalin PMz5— - 60 ug/m?®, PMi, — 100 pg/m
' sheets and sprinkling the NH3 — 400 pg/m?,
__water at mining area.

4)

5)

The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads elc. : ’

The SPM, 80, NO,, CO levels in the mmung area shall conform to CPCB standards for

ambient air,
Noise levels shall be contrelled to acceptable limits {(CFPGB standards) during excavanon in

the mining area. .

Special Conditions :

€)

7}
8}

9)

10)

The propenent shall carry mining by scrupulously foliowing conditions stipulated for river
sand mining in MoEF O.M.No.J-13012/12/2013-1A-1i()) dated 24.12.2013 and in AP.
WALTA Rules. Tha mining pian shall get modified to this extent.

It shall be ensured that sand mining does not in any way dlsturb the flow pattern of the
river water. . ‘
Sand quarrying shall not be carried out in streams withm 16 meters or 1/5 of the width of
‘the stream bed from the bank, whichever is more. :

Band mining shall not be carried out within 500m of any existing structure such as
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or drinking.
water purpoeses, or any ather cross drainage structure,

Sand mining operations shall not affect the existing sources for irrigation or drinking
water or industrial purpose. ,



2 : ..

11) Vehicles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions from the vehicles shall be maintained w:thm
the emission norms.

12) The depth of the sand mining shall not exceed 1m. The thickness of the sand in the
mining area shall be more than 3 m.

13) To assess the sand thickness, the Mines & Geology Department shall map out the area
establishing the width and depth / thickness of the sand.

14) Permission from the Competent Authority shall be obtained for drawl of ground water, if
any, required for the project.

. 158) .The vehicles shall not be overloaded. The trucks shall be covered with Tarpaulin.

1 o 16) Personnel wetking in the project shall be provided with personnel protection devices
such as masks, gloves etc.,

17) Transportajti_on of sand from mine lease area shall be done during da'y time only.
18) The proponerit shall obtain necessary permission from the River Water Conservator.

19) . The proponent shall take necessary measures to ensure that there shall not any adverse
impacts on human habitation exidting nearby due to mining operations.

20) The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revxsed NAAQ norms naotified by MoE&F, Gol on 16.11.2008.

© 21} Sand mmmg shall not be carried out below the ground water table under - any
circumstances.

ST

_ 22) No sand mining activity shall be carried out during the monsoon season.
23) The mine shall comply the directions issued by the Board from time to time.

24) Concealing the factual data or submission of false information / fabricated data and
; failure to comply with any of the caonditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant poliution
control Acts,

25} The Board reserves Jts right to modify above conditions or stipulate any ‘additional

conditions including revocahon of this order in the interest of envnrogmte{?t protsgtacii(n i
igitally signed by
K Veﬂ kateswa T'a . Venkateswara Rao

. Date: 2020.12.11 18:00:49
R a0 . T 40530

- JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL DFFICE, KURNOOL

. To
The Assistant Director of Mines & Geology,
© Lhittoor, Chittoor Dist, g
{4.91 Ha Nandanam — 1 Sand Reach of Nandanam (V)) -
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D.No.33-26-14 D/2, Near Sunrise .Hospi'tél, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijayawada-520010

l.

REGD.POST WITH ACK.DUE

Qrder No. SEIAA/AP/CTRMIN/ 1/2020/2307 —5H20 01412/2020

Sub- SETAA, A.P. 4.75 Ha Proposed Ordinary Sand Mine in Nandanam-2 Sand Reach
¢ at Nandanam Village, Nagalapuram Mandal, Chittoor District, Andbra Pradesh.-
- Environmental Clearance — Issued~ Reg,

1. This has reference to your application submitted through online on 10.11.2020

(SIAJAP/MIN/182824/2020), seeking Environmental Clearance for the proposed 4.75

“'Ha, Sand Mine in favour of the Assistant Director Mines And Geplogy, Chitoor
District, Andhra Pradesh over the Araniar. River at Nandanam Village,
Nagalapuram Mundal, Chittoor District, Andhra Pradesh,. It was reported that the
nearest human habitation viz., Nandanam (V) is cxisting at a distance of about 175
Kms from the mine lease area and the project requires 8.5 KLD of water. It was noted
that the capital investment of the project is Rs.14.0 Lakhs and capacity of the project is
as follows:

\ Mining of Sand — 47,500 m*/annum in 4.75 Ha.
II. The location of the sand mine as per the mining plan is as follows:

SLNo North Latitude East Longitude
97. © NI13°21'08.38" -~ E79°49'31.21"
98, | N13°21°11.01" " E79°49'32.42"
99. N13921'13.97” ' E79°49'27.57"
100. TN13921720.71" T E79°49'21.87 "
101, | N13°21'16.20" E79°49°18.93"

I11.The proposal comes under category *B2". The proposed project falls under Item
No.1{2) of the schedule of the EIA Notification 2006-(1) Mining of Minerals (<100 Ha
of mining lease area in respect of non~coal mine lease). '

The proposal has been examined and processed in accordance with EJA Notification, 2006
and its amendments thereof; The State Level Expert Appraisal Committee (SEAC) examined
the apphcanon in its meetings held on 18.11.2020 & 19.11.2020. The representatives of the
project proponent District Sand Officer, and their RQP M/s, PV Satyanarayana ,have attended
the onlipe meeting. The Committee recommended for issue of Environmental Clearance for
one year 1o this proposed sand mining projecl for the production gquantities: Ordinary Sand



File No.APPCB~11033/146/2020-TEC-EC-APPCB-Part(1) l C}

%

47,500 m3/annum, duly stipulating a condition that the project proponent shall carryout
mining only one metér depth sand from the top manually and no underwater mining is
undertaken, The project proponent shall allocate sufficient funds for implementation of CSR
activities as comanitied by the representative along with the EMP. Under any circumstances,
under water sand mining shall not be carried out. The Suue Level Environment Impact
Assessment Authority (&EI AA), in its meeting held on 26.11.2020 examined the proposal and
the recommendations of SEAC and decided to accept SEAC recommendations aforesaid for
strict compliance by the proponent and to issue EC with further conditions that the sand
mining proposal (1} Shall not ateract the Forest act 1980, Wild life act,1972; CRZ notification,
2011; The eco sensitive arcas as notified under EP act.1986; Critically polluted areas as
notified by CPCB and ii) Shall not harm live stock and bhuman bun&s and disturb their
activities. The SEIAA, A.P hereby accords Environmental Clearance to the project as
mentioned at Para No. I under the provisions of the ELA Nutification 2006 and its subsequent
amendments issued under Environment (Protection) Act, 1986 subject to implementation of
thefollowing cluster, specific and general conditions: :

A. Specific Conditions:

s e o, o

I. The sand mining proposal shall not atrract the Forest act 1980, Wild life

&

£ {Protection) act,1972; CRZ notification. 201 1; The eco sensitive areas as

g notified under EP act,1986; Critically poll xmd areas as notified by CPCB and

1 also shall not harm live stocks and human beings and disturb their activities.
11. The project proponent shall carryout mining only one meter depth sand Lrom

g the top manually and no underwater mining is undertaken.

; 11 The project proponent shall allocate sufficient funds for implementation of
CSR activities as committed by the representative along with the EMP.

IV.Under any circumstances under water sand mining shall not be carried out.

V. This EC is valid for a period of | year only. .

VI.The proponent shall carry mining by scrupulously following conditions
stipulated for river sand mining in MOEF 0.M No. J-13012/12/2013- LA
dated 24.12.2013 and in A.P. WALTA Rules, 2004. The mining plan shall get
modified to this extent..

VILIt shall be ensured that sand mining does not in 1 any way disturb the flow
pattern of the river water.

VII1,Sand guarrying shall not be carried out in strearns within 15 meters or 145 of
the width of the siream bed from the bank, whichever s more.

IX.Sand mining shall not be carried out within 500m of any existing structure
such as bridges, dams, weirs, ground wuter extraction structure(s) either for
irrigation or drinking water purposes, or any other cross dralnage structure.

X. Sand mining operations shall not affect the existing sources for irmgation or
drinking water or industrial purpose.

XI.Ve hxdu carrying sand shall not ply over the flood banks except at crossing
points or bridges or on a metal road. The emissions from the vehicles shall be
maintained within the emission normus.

XI1.The depth of the sand mining shall not exceed m. The thickness of the sand
in the mining area shall be more than 3m. Regulatory Autheority prior
coneurrence shall be taken for this activity.

XIIL, Sand mining shall not be carried out below the aroumi water table under any
circumstances. Regulatory Authority prior concurrence shall be taken for this
activity. '

R A

AR A
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- XIV.To assess the sand thickness, the Mines & Geology Department shall map

out the area establishing the width and depth / tlm.knes:. of the sand.

XV.Permission from the Competent Authority shall be obtained for drawl of

. ground water, if any, required for the project.

XVI.The vehicles transparting sand shall not be overloaded. The trucks shall be

covered with Tarpaulin.

. XViLPersonnel working in the project shall be provided with personnel protection

devices suchas masks, gloves etc., Regulatory Authority umtmc.tmns be taken if there
are any better alternatives.

XVIIL Transportation of sand from mine lease area shall ‘be done during day time
only.

XIX.The propanent shall obtain necessary permission from the River Water
Conservator.

XX.The proponent shall take necessary measures 1o ensure that there shall not any
adverse impacts on human habitation existing nearby due to mining operations.

XXI.A separate Environment Management cell with suitable qualiﬁud persons

.. shall be setup to implement various environmental protection measures.

XXII.Plantation shall be undertaken on either sides of the approach katcha path (through
which the vehicles ply) between the bund of the river and the main road by the
proponent at his cost,

XXIIL. The proponent shall take appropriate measures to ensure that the GLC shall
comply with the revised NAAQ norms notified by MoE&F, Gol on
16.11.2009. :

XXIV.Hydro geological studies in th mine fease area are to be carried out by the
Ground Water Departnent. T v

XXV Regular menitoring of Ground Water levels shall be carried out in and’ around the
mine lease area {o assess the quality of the ground water.

B. General Conditions:

k. “Consent for Establishment” & “Consent for Operation” shall be
obtained from Andhra Pradesh Pollution Control Board under Air and
Water Actto carry on mining.

{i. No change in mining technology and scope of working should be made
without prior approval of the SEIAA, A P. No further expdnsmn or
modifications in the mine shall be carried out-without prior approval of
the SEIAA, AP/ MoE&F, Gol, New Dellu, as applicable.

ili. The half-yearly compliance reports in respect of the terms and
conditions stipulated jn this order & monitoring reports shall be
uploaded in the website of the project periodically. It shall
simultancously be submitted in hard and soft copies to the SELAA,
AP, District Collector and Ministry’s Regional office, Chennai on 1st
June and 1st December of each calendar year.

- iv. Officials from the Regional Office of MOEF&CC, Chennai / The
SEIAA, Andhra Pradesh through the Regional Offices of Andhra
Pradesh Pollution Control Board who would be monitoring the
implementation of environmental safeguards should be given full co-
operation, facilides and documents/data by the project proponents
during their inspection. A complete sct of all the documents shall be
submitted to the CCF, Regional Office to MOEF&CC, Chennai.
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V. Occupational health surveiliance program of the workers should be
undertaken periodically to observe any contractions due to exposure to
dust and take corrective measurcs, 1f needed in consultation with
concerned Regulatory Authority.

[ : . : |
i : ' ' vi, The funds eanmarked for environmental protection measures (Capital
cost Rs 2.40 Lakhs and Recurring cost Rs. 1.8 Lakhs/annum) should
be kept in separate account and should not be diverted for other
purpose, Year wise expenditure should be reported to the Ministry and
- 1ts Regional Office located at Chennai.
| " vii.At least 2% of the total project cost shall be dﬂOLﬁtbd for Carporate
] Environment Responsibility (CER) and item-wise details along with
time bound action plan shall be prepared in accordance to the
MoEF&CC’s office Memorandurm \-’o F.Np.22-65/2017- 1A,
dated.01.05.2018 and submit 1o the SEIAA, AP and Ministry’s
Regional Office, Chennai.
viii.The project proponent shall submit the copies of the environmental
clearance 1o the Heads of local bodies, Panchayats and Municipal
Bodies in addition to the relevant offices of the Government who in tum
has 1o display the same for 30 days from the date of receipt.

+

ix. The project authorities should advertise al least in two loedl newspapers
widely cireulated, one of which shall be in the vernacular language of
the locality concerned, within 7 days of the issue of the clearance lenter
informing that the project has been accorded environmental clearance
and a copy of the clearance letter is available with the State Pollution
Control Board and SEIAA, AP,

x. The SEIAA or any other competent authority may alter/modify the
above conditions or stipulate any further condition in the interest of
environment protection.

Xi. The proponent shall obtain all other mandutory clearances from respective
departments. ~

xii.Any appeal againgt this hmmmmnml Clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010,

xiil.Concealing the factual data or failure 1o comply with any of the conditions
mentioned above may result in withdrawal of this elearance and attract action
under the provisions of Environment (Protection) Act, 1986.

¥iv. The SEIAA may revoke or suspend the order, if implementation of any of the zbove
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xv. The above conditions will be enforeed inter-alia, under the provisions of the
Water (Prevention & Control of Poliution) Act, 1974, the Air {Prevention &
Cantrol of Pollution) Act, 1981, the Environiment (Protection) Act, 1986 and
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the Public Liability Ixasm'ame Act, 1991 along with their amendiments and

rules.
‘; MEMBER SECRETARY, MEMBER,
‘ CHAIRMAN, SEIAA, AP.
: SEIAA, AP, SEIAA, AL,
; Bpemai Secretary To Govt . ' '

To | AR

The Assistant Director Mines And Geology,
Old Collector Office,586,Bound St Greamspet,
Chittuor-ﬁl?ﬂﬁ;’l Andhra Pradesh.

Capy to: I

1. Prof. B.V Sandeep, Vice Chairman, SEAC, A.P. for kind information.

; . 2. The Member Secretary, APPCB for kind informaution.

3. The EE, RO: Tirupathi APPCB for information.

? - 4, The Regional Officer, MoEF&CC, GOI Chennai for kind mlormauon

5. The Secretary, MoEF&CC, GOI New Dethi for kind information.

6. Monitoring cell, MoEF&CC, GO, New Delhi for kind information, ‘
7. The District Collector Chittor District, Andhra Pradesh for kind information.

Senior anronmenta!
State Environment \m,)
A"sessment Authority 8
Govt of Andhra Praodesh

act
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- | ‘ZONAL OFFICE, Kurnool
St ‘l*‘t Floor Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool
%f:’.j : ‘ . Phones : 08518 — 233619
. : e-mail: zoknl-jcee@appch.gov.in
CONSENT ORDER
Order No CTR — 1000~ SIPCBIZO-KNL/CFE&CFOIZOZO Date:11.12.2020

‘Sub: PCB — CFE and CFQO —~ 4.75 Ha Sand Mine of Nandanam -2 Sand Reach at
Nandanam (V}, Nagalapuram (M), Chittoor District, Andhra Pradesh. - Consent
for Establishment (CFE) and Consent for Operation (CFO) orders of the Board
urider Sec. 25 of Water (Prevention & Contral of Poliution) Act, 1874 and under
Sec.21 of Air (Prevention & Control of Pollution) Act, 1981 — Issued — Reg.

Ref:- 1. Circular Memo No.11/PCB/CFE/ROs & Z0s/2011-5055, dt.02.02.2013.
2. -EC Order No. SEIAA/AP/ CTR/MIN/11/2020/2307-630, dt: 01.12.2020.
3. CFE and CFO applications received by RO, Tirupati on 05.12.2020.
4. RO, Tirupati veriflcatlon report dated 10.12.2020. -

L in the reference 3" cited, an applncatlon was submitted to the Board seeking Consent for
Estabiishment (CFE) & Consent for Operation (CFO) for mining of Sand with instalied
capacities as mentioned below, with a capital investment of Rs.14.0 Lakhs in total

" mining area of 4.75 Hectares. '

Mining of Sand in 4.75 Ha — 47,500 M¥Annum.
The co-ordinates of the sand mine as per EC order reference 2™ cited are as follows:

Sl.No North Latitude East Longitude
1. N 13°21'08.38" E 79°49'31.21"
2. N 13°21'11.01" E 79°49'32.42"
3. N 13°21'13.97" o E 79°49'27.57"
4. N 13°21'20.71" E 79°49'21.87"
5. N 13°21'16.20" ) E 79°49'18.93"
IIl. ~ The above site was inspected by the Environmental Engineer & Asst., Environmental

Engineer, Regional Office, A.P. Pollution Control Board, Tirupati on 08.12.2020 and
found that the site is located in the River bed of Araniar River at Nandanam (V),
Nagalapuram (M), Chittoor District, Andhra Pradesh. .

(ll.  The Board, after careful scrutiny of the application and verification report of Regional
Officer, hereby issues Consent for Establishmant (CFE) & Consent for operation {{CFO)
to your activity under Sec.25 of Water {Prevention & Control of Poliution) Act, 1974 and
under Sec.21 of Air (Prevention & Control of Pollution) Act, 1881 and the rules made
there under. This order is issued to the activity at para (1) only.

V. This Consent Order now issued is subject to the conditions mentioned in Schedule ‘A’ &
Schedule 'B'.

V. This Order is issued from pollution controi point of view only. LOnmg and other
regulations are not considered.

VI, This order is valid upto 30.11.2021.

a ule "B’ - Digitally signed by K
Fnelz Schedue A : & Schedule B K Venkateswara Venkateswara Rao
Rao . Date:2020.12.11

+17:57:40 +05'30’'
JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNCOL
To . :
The Assistant Director of Mines & Geology,
Chittoor, Chittoor Dist.
{4.75 Ha Nandanam — 2 Sand Reach of Nandanam (V))

Copy to t}fie EE, RO, APPCB, Tirupati for information and necessary action.
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SCHEDULE — A j

The proponent ‘shall operale with valid Consents of the Board, as required under sec.
25/26 of the Water (P&C of P} Act, 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981 ‘ :

Notwithstanding anything contained in this conditional letter or consent the Board hereby

reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)

Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1981 to -
review any or all the conditions imposed herein and to make such alternation as deemed fit

and stipulate any addltlonal conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuous- place
for the information of the lnspectlon officers of different departments.

Compensation is to be paid for ‘any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.
SCHEDULE - B

\\\

Water : .
1 The source of water is bore well and the water consumption is 8.5 KLD.

SL.No.. Source Water consumption in KLD

1 Water sprinkiing 6.5

2 Domestic ! 2.0

Total : 8.5

2 The maximurn Waste Water Generation (KLD) shall not exceed the following: -

S1. No. . Source _Wastewater Generation (KLD)

a) Domestic 0.5

Alr

3)

Total _ S 0.5

Effluent Source Standards to be complied | Mode of final disposal

Domestic ———-, | Septic tank followed by soak pit.

The proponent shall comply with the following for. controlling air poilution.

Details of Fugitive Dust control measures Standards to-be complied
Emissions
Material Handling Covering the transport S0, —80 pg/m NO, — 80 pg/m®,
and Transportation vehicles with Tarpalin PMas — 60 pg/m?, PMyo — 100 pg/m
sheets and sprinkling the NH; — 400 pg/m?,
water at mmmg area.

Other Conditions : .

)

)]

6)

-

8)

)

The proponent shall ddopt fugitive dusgt control measures :uch as water sprinkling near
loading areas, on haulage roads etc.

The SPM, SO, NO,, CO levels in the mmmg area shall conform to CPCB 'otandards for
ambient air,

Noise fevels shall be controlled to acceptable limits (CPCB standards) during excavatlon in
the mining area.

“Sgecial Conditions :

The proponent shall carry mining by scrupulously following conditions stipulated for river
sand mining in MoEF O.M.No.J-13012/12/2013-1A-(I{l) dated 24.12.2013 and in AP,
WALTA Rules. The mining plan shall get modified to this extent.

It shall be ensured that sand mining does not in any way disturb the flow pattern of the
river water.

Sand guarrying shall not be carried out in streams within 15 meters or 1/5 of the Wldth of
the stream bed from the bank, whichever is more.

Sand mining shall not be carried out within 500m of any existing structure such as
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or drinking

© water purposes, or any other cross drainage structure.

Sand mining operations shall not affect the existing sources for irrigation or drinking
water or industrial purpose.




11) Vehicles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions from the vehicles shall be maintained within
the emission norms.

12) The depth of the sand h‘nining shall not exceed 1m. The thickness of the sand in the
' mining area shall be more than 3 m.

AL e WAL
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13) ‘ To assess the sand thickness, the Mines & Geology Department shatl map out the area
establishing the width and depth / thickness of the sand.

14) Permission from the Competent Authority shall be obtained for drawl of ground water, if
any, required for the project.

.
<
i
¢
5

1“_5) _The vehicles shall not be overloaded. The trucks shall be covered with Tarpaulin.

16) Personnel working in the project shall be provided with personnel protection devices
such as masks, gloves etc.,

1 "Transporta_-tipn of sand from mine lease area shall be done during day time only.
i . 18) The proponent shall obtain necessary pearmission from the River Water Conservator.

19) . The praponent shall take necessary measures to ensure that there shall not any adverse
impacts on human habitation existing nearby due to mining operations.

' 20) The proponent shall tqke appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoE&F, Gol on 16.11.2009.

21} Band rhining shall not be carried out below the ground water table under any
circumstances. '

22) No sand mining activity shatl be carried out during the monscon season.
23) The mine shall comply the directions issued by the Board from time to time. B

24) Concezling the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant poliution

; control Acts.

28) The Board reserves its right to meodify above conditions or stipulate any ‘additionat

conditions including revocation of this order in the interest of environment protection.

; - Digitally signed by K
- K Venkateswara, veawcass fo

: . , . Date:2020.12.11 17:57:59
; : ' Rao . 10530

JOINT CHIEF ENVIRONMENTAL ENGINEER
‘ ZONAL OFFICE, KURNOOL.

N N

A

TN Al

To

The Assistant Director of Mines & Geology,

Chittoor, Chittoor Dist.

(4.75 Ha Nandanam — 2 Sand Reach of Nandanam {V))

:
A
3
;
Q
:
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. Goverpment of India
D No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,

Chalamavari Street, Kasturibaipet, Vijayawada-520010

011272020

Sub SEIAA, A.P. - 4.92 Ha Proposed Ordinary Sand Mine in B.K. Bedu Sand Reach at
B.K. Bedu Village, Chittoor Mandal, Chittoor District, Andhra Pradesh.-
- Envirenmental Clearance — Issued- Reg.

L. This has reference to your application submitted through online on 08.11.2020
(SIAZAP/MIN/18256072020), seeking Eavironmental Clearance for the proposed 4.92
Ha. Sand Mine in favour of the Assistant Director Mines And Geology, Chitoor
District, Andhra Pradesh over the Araniar. River at B.K. Bedu Village, Chittoor
Mandal, Chittoor District, Andhra Pradesh. It was reported that the nearest human
habitation viz., B.K. Bedu (V) is existing at a distance of about 1.2 Km from the mine
lease area and the project requires 8.0 KLD of water. It was noted that the capital
investment of the project is Rs.14.0 Lakhs and capacity of the project is as follows:

v Mining of Sand — 49,200 m¥/annum in 4.92 Ha.
II. The location of the sand mine as per the mining plan is as follows:

Sk No | North Latitude East Longitude
69. | N13°21°26.22" | - E79°49'06.13
70, N13°21°29 62"  E79°49'07.66"
71 N13°21'30.93" ' - E79°49'05.85"
72, ] N13°21°32.59" . E79°49'02.50"
73. | N13°21°32.59" E79°48'59.42"
74, N13°21°33.48" | E79°48'55.36"
75. N13°21°30.,90" E79°48'54.43"
76. CN13°2172920" E79°48'58.08
77, N13°21'2744" E79°4$'00.93"

IILThe propasal comes under category ‘B2’. The proposed project falls under Item _
No.l{a) of the schedule of the EIA Notification 2006~(1) Mining of Minerals (<100 Ha
of mining lease area in respect of non~coal mine leasc).

The proposal has been examined and processed in accordance with EIA Notification, 2006
and its amendments thereof: The State Level Expert Appraisal Committee (SEAC) examined

e
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the application, in its meetings held on 18.11.2020 & 19.11.2020. The representatives of the
project proponent Distriet Sand Officer, and their RQP M/s. PV Satyanarayana have attended
the online meeting. The Committee recommended for issue of Environmental Clearance for
one year to this proposed sand mining project for the production quantities: Qrdinary Sand,

49,200 m3/annum, duly stipulating a condition that the project proponent shall carryout
mining only one meter depth sand from the top manually and no underwater mining is

undertakén. The project proponent shall allocate sufficient funds for implementation of CSR
activities as conunitted by the representative aloag with the EMP Under any circumstances ,
under water sand mining shall not be carried out. The State Level Environment Impact
Assessmient Authority (SELAA), in its meeting held on 26.11.2020 examined the proposal and

the rwammandmmns of SEAC and decided o accept SEAC recommendations aforesaid for

strict compliance by the proponent and to issue EC with further conditions that the sand
mining propasal (i) Shall not attract the, Forest act 1980, Wild life act,1972; CRZ notification,
2011; The eco sensitive areas ss potified under EP act.1986; ‘Critically polluted areas as
notified by CPCB and ii) Shall not harm live stock and human beings and disturb- their
activities. The SEIAA, AP hereby accords Environmental Clearance to the project as
mentioned at Para No. | under the provisions of the ELA Notification 2006 and its subsequent
amendmenis issued under Eavironment (Protection) Act, 1936 subject to implementation of
the following cluster, specitic and general conditions:

A, Specific Conditions:

I. The sand mining proposal shall not attract the Forest act 1980, Wild life
{Protection) #ct,1972; CRZ notification, 201 1; The eco sensitive areas as
notified under EP act,1986; Critically polluted arcas as notified by CPCB and
also shall not harm live stocks and human beings and disturb their activities.

I. The project proponent shall carryout mining only one meter depth sand from
the top manually and no underwater mining is undertaken.

[1L.The project proponent shall allocate sufficient funds for implementation of
CSR activitics as committed by the representutive along with the EMP.

IV.Under any circumstances under water sand mining shall not be carried out.

V. This EC is valid tor a period of 1 year only.

VI.The proponent shall carry mining by scrupulously following condmons
stipulated for river sand mining in MOEF O.M No. J-13012/ 12/2013-1A-11(D
dated 24.12.2013 and in A.P. WALTA Rules, 2004: The mining plan shall get
modified o this extent.

VIL It shall be ensured that sand mining docs not in any way disturb the flow
pattern of the river water.

VIII.Sand quarrying shall not be carried vut in streams within 15 meters or 1/5 of
the width of the stream bed from the bank. whichever 13 more.

IX.Sand mining shall not be carried out within S00m of any exisung structure
such as bridges, dams, weirs, ground water extraction structure{s) either for
irrigation or drinking water purposes. or anty other cross dratnage structure.

X. Sand mining operations shall not affeet the existing sources for irrigation or
drinking water or industrial pur; pose

XL Velicles carrying sand shall not ply over the ﬂood banks except at crossing
points or bridges or on a metal road. The emissions from the vehicles shalibe
maintained within the emission norms.

XIL The depth of the sand mining shall not exceed Tm. The thickness of the sand
in the mining area shall be more than 3m. Regulatory Authority prior
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concurrence shall be taken for this activity.
XIII.Sand mining shall not be carried out below the ground water table undw any
cir§‘u§n8‘.&§ruccs, Regulatory Authority prior concurrence shall be taken for this -
. actvity.,
XIV.'To assess the sand thickness, the Mines & Geology Department shall map
out the area establishing the width and depth / thickness of the sand.
- XV.Pecmissionp from the Competent Authority shall be obtained for drawl of
ground water, if any, required for the project.
; - XVL.The vehicles transporting sand shall not be overloaded, The tucks shall be
i ' covered with Tarpaulin.
i XVII, Personnel working in the project shall be provided with pers.oxmel protection
devices such as masks, gloves etc., Regulatory Authority instructions be taken if there
y are any better alternatives.
XVIIL Transportation of. sand from minc lease area shall be done during day time
only. N .
XIX.The proponent shall obtain necessary permission trom the River Water
~ Conservator.
XX.The proponent shall take necessary measures 1o ensure that there shall not any
adverse impacts on human habitation existing nearby due to mining operations.
‘XXI.A separate Environment Management cell with suitable qualified persons
shall be setup to implement various environmental protection measures.
: AX11.Plantation shall be undertaken on either sides of the approach katcha path (through
LI , which the vehicies ply) between the bund of the river and the main road by the
f proponent at his cost. |
XXII1.The proponent shall take appropriate measures to ensure that the GLC shall
comply with the revised NAAQ norms notified by MoE&F, Gol on
16.11.2009.
XXIV.Hydro geological studies in the mine lt ase area are to be carried out by the
Ground Water Department. |
XXV.Regular monitoring of Ground Water levels shall be carried out in and around the
mine lease atea to assess the quality of the ground water.

S RS L $T
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B. General Conditions:

. "Consent for Establishment” & “Consent for Operation” shall be
obtained from Andhra Pradesh Pollution Control Board under Air amd
Water Act to cairy on mining.

Ii. No change in mining technology and bu’JpL of working should be made
without prior approval of the SEIAA, A P. No further expansion or
modifications in the mine shall be carried out without prior approval of
the SEIAA, AP/ MoE&F, Gol, New Delli, as applicable.

ili. The half-yearly compliance reports in respect of the terms and
conditions stipulated in this order & monitoring reports shall be
uploaded in the website of the project periodically. It shall
simultanecusly be submitted in hurd and soft copies to the SEIAA,
AP, Disuict Collector and Ministry’s Regional office, Chennai on 1st
June and 1st December of each calendar year.

iv.Officials from the Regional Office of MOEF&CC, Chennai / The
SEIAA, Andhra Pradesh through the Regional Offices of Andhra
Pradesh Pollution Control Board who would be monitoring the
implementation of*environmental saleguards should be given full co-
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operation. facilities and documents/data by the pmju.{ propanents
during their inspection. A complete set of all the documents shall be
submitted to the CCF, Regional Office to MOEF&CC, Chennai.

v. Occupational health surveillance program of the workers should be
 undertaken periodically to observe any contractions due to exposure to
dust and take corrective measures, if needed in consultation with
concerned Regulatory Authority.

Vi The funds earmarked for environmental protection measures (Capital
cost Rs 2,60 Lakhs and Recurring cost Rs. 2.2 Lakhs/annum) should
be kept in scnamte account and should not be diverted for other
purpose. Year wise expenditure should be reported to the Ministry and
its Regional Office located at Chennal,

vii.Atleast 2% of the total project cost shall be allocated for Corporate
Environment Rt,sponsiblht}, (CER) and item-wise details along with
time bound action plan shall be prepared in accordance to the
MeEF&CC’s office Memorandum No ¥F.No0.22-65/2017- 1AL
dated.01.05.2018 and submit to the SEIAA, AP and Ministry’s
Regional Office, Chennai.
viil.The project proponent shall submit the copies of the envirenmental
clearance to the Heads of local bodies, Panchayats and Municipal
-Bodies in addition to the relevant offices of the Government who in tum
has to display the same for 30 days from the date of receipt.

ix, The project authorities should advertise at least in two local newspapers
widely circulated, one of which shall be in the vernacular language of
the locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance
and a copy of the clearunce letter is available with the State Pollution
Controd Board and SEIAA, AP.

x. The SELAA or any other compelent authonity may alter/modify the
above conditions or stipulate any {urther condition in the interest of
environment protection.

xi. The proponent shall abtain all other mandatory clearances from respective
departments.

xil.Any appeal against this Environmental Clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

xiil.Concealing the factual data or failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment {Protection) Act, 1986.

Xiv. The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not sat:sfacmxy The SEIAA reserves the right to alter/modify the above
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conditions or stipulate any further condition i the interest of environment protection.
* xv.The above conditions will be enforced inter-alia, under the provisions of the
~ Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
‘the Public Liability Insurance Act, 1991 alony with their amendments and

rules,
MEMBER SECRETARY, MEMBER,
CHAIRMAN, SELAA, AP,
- SETAA, ALY, SEIAA, AP,

Special Secretary To Gowt

,
. /«/

To

The Assistant Director ‘mum And Geology,
Old Collector Office,586,Bound st Greamspet,
Chittoor-517002 Andhra Pradesh.

Copy ta:
1 Prof. B.V Sandeep, Vice Chairman, SEAC, A.P. for kind information.

: 2. The Member Secretary, APPCB for kind information.
3. The EE, RO: Tirupathi APPCB for infonnation.
by 4, The Regional Officer, MoEF&CC, GOI Chennatl for kind information.
% 5. The Secretary, MoEF&CC, GOI New Delhi for kind information.
ki 6. Monitoring cell, MoEF&CC, GO, New Dethi for kind information.
4 7. The District Collector, Chittor District, Andhra Pradesh for kind information.
/ Te - Bol]
g
Senior Eavionment 1Y - - o
: State Bnvironment lmpact
. Assessment Authority
é Govt. Of Andhra Pradesh
i

2




— ANDHRA PRADESH POLLUTION CONTROL BOARD 3 ]

e == ZONAL OFFICE, Kurnool \
1 ‘ . 1 Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool

“ : Phones : 08518 — 23361¢

e-mail: zoknl-jcee@appcb.gov.in

CONSENT ORDER
Order No 1 CTR— 1000-9/PCB/ZO-KNL/CFE&CF012020 Date:11.12.2020

Sub: PCB - CFE and CFO - 4.92 Ha Sand Mine of B.K, Bedu Sand Reach at B.K.
Bedu (V), Chittoor (M), Chittoor District, Andhra Pradesh - Consent for
Establishment (CFE) and Consent for Operation (CFQ) orders of the Board under
Sec. 25 of Water (Prevention & Control of Poliution) Act, 1974 and under Sec.21
of Air (Prevention & Contro! of Pollution) Act, 1981 — Issued — Reg.

~ Ref:- 1. Circular Memo No.11/PCB/CFE/ROs & ZOs/201 1-5085, dt.02.02.2013.
y 2. - EC Order No. SEIAAAP/ CTR/MIN/11/2020/2300-626, dt: 01.12.2020.
; v 3. CFE and CFO applications received by RO, Tirupati on 05.12.2020.

: » - 4, RO, Tirupati verlﬁca’uon report dated 10.12.2020.

EA LR 3]

I.  Inthe reference 3" cited, an apphcatton was submitted to the Board seeking Consent for
E ’ ' ‘Establishment (CFE) & Consent for Operation (CFO) for mining of Sand with installed

capacities as mentioned below, with a capital investment of Rs,14.0 Lakhs in total
- mining area of 4.92 Hectares.

Mining of Sand in 4.92 Ha — 49,200 M*Annum.

The co-ordinates of the sand mine as per EC order reference 2™ cited are as follows:
SL.No North Latitude [ East Longitude ]

1. N 13°21'26.22" ' E 79°49'06.13"
3 2. N 13°21'29.62" £ 79°49'07.66"
b 3. N 13°21'30.93" 3 E 79°49'05.85"
4 4. N 13°21'32.5¢" e E 79°49'02.50"
g 5. N 13°21'3259" 1 E 79°48'59.42"
3 8, N 13°21'33.48" N E 79°48'55.36"
7. N 13°21'30.80" E 79°48'54.43"
8. N 13°21'29.20" E 79°48'58.08"
P 9. N 13°21'27 44" E 79°43'00.83"

H. The above site was inspected by the Environmental Engineer & Asst., Environmental
Engineer, Regional Office, A.P. Pollution Contral Board, Tirupati on 08.12.2020 and
found that the site is located in the River bed of Araniar River at B,K.Bedu (V), Chittoor
{M), Chittoor District, Andhra Pradesh.

l. The Board, after careful scrutiny of the application and verification report of Regional

' Qfficer, hereby issues Consent for Establishment (CFE) & Consent for operation ((CFO)
to your activity under Sec.25 of Water (Prevention & Control of Pollution) Act, 1974 and
under Sec.21 of Air (Preventlon & Control of Poliution) Act, 1981 and the rules made
there under. This order is issued to the activity at para (1) only.

V.  This Consent Order now issued is subject to the conditions mentioned in bchedule ‘A&
Schedule 'B'. v .
V. This Order is issued from pollution control point of view only. Zoning and other
regulations are not cqnsidered. .
V1. This order is valid upto 30.11.2021.
' : - Digitally signed by K
Encl- Schedule ‘A’ & Schedule 'B’ K Venkateswara Venkateswara Rao
- Rao & Date: 2020.12.11
: : e 18.01.19+O_5 3¢

‘ JOINT CHIEF ENVIRONMENTAL ENGINEER
o ZONAL OFFICE, KURNOOL
. To ‘
The Assistant Director of Mines & Geology.
Chittoor, Chittoor Dist.
{4.92 Ha B.K.Bedu Sand Reach of B. K Bedu (V))

. Copy to the EE, RO, APPCB, Tirupati for information and necessary action.
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The proponent shall operate with valid Consents of the Board, as required under sec.
25/26 of the Water (P&C of P) Act 1974 and under sec.21/22 of the Air (P&C of P) Act,
1981,

SCHEDULE — A

_Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 {4) of Air (Prevention & Control of Poliution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additi onal conditions by the Board,

The Consent of the Board shali be exhibited in the factory premises at a conspicuous place
for the information of the "nspection officers of different de-\panme-nts

Compunsatnon is to be paid for any environmental damage caused by it, as fzxed by the
Collector and District Magistrate as civil iabliity as applicable.

SCHEDULE - B

\\\

Water
1 The The source of water is bore well and the water consumption is 8.0 KLD.

S1.No. | Source Wdter consumption in KLD

1 Water sprinkling 6.0

2 Domaestic : 2.0

Total 8.0

2 The maximurn Waste Water Generation (KLD) shall not exceed the following: -

Sl. No. Source Wastewater GeneratloniKLD)

a) - | Domestic 0.5

Total " . ’ 0.5

Air ;
3)

Effluent Source ~ Standards to be complied Mode of final disposal v
Domestic m— Septic tank followed by soak pit. |

- The proponent shall comply with the following for controlling air pollution.

Details of Fugitive Dust control measures | Standards to be complied
Emissions o g

Material Handling . Covering the transport SO, — 80 pg/m NO, — 80 pg/m®,
and Transportation " vehicles with Tarpalin PMg e— B0 pg/m®, PMag — 100 uglm
sheets and sprinkling the | , NH; — 400 yg/m®,

_water al mining area.

~ Bther Conditions :

4)

5}

The proponent shall adopt fugitive dust control measures such as water sprinkling near
'loading areas, on haulage roads etc. :

The SPM, 802, NO,, CO levels in the mmmg area shall conform to CPCB standards for

ambient air.
Noise levels shall be controlied to acceptabie limits (CPCB standards) during extavauon in

the mining area.

Specidl Conditions :

8)

7)
8)

9)

10)

The proponent shall carry mining by scrupulously following conditions stipulated for river
sand mining in MoEF O.M.No.J-13012/12/2013-1A-li(I) dated 24.12.2013 and in A.P.

WALTA Rules. The mining plan shall get modified 1o this extent.

it shall be ensured that sand mining does not in any way Qistur'b‘the flow pattern of the
river water. ’

Sand quarrying shall not be carried out in streams within 15 meters or 1/5 of the width of
the stream bed from the bank, whichever is more. .

Sand mining shall not be carried out within 800m of any existing structure such as
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or drinking
water purposes, or any ather cross drainage structure.

Sand mining operations shall not affect the existing sources for irrigation or drinking
water or industrial purpose.
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11)

12)-

13)

' 1.'4'.)

16)

17)
18)
19)

20y,

21)

22)
23)
24)

25)

To

23

Vehicles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions from the vehncleg shall be maintained within
the emission nomfs.

The depth of the sand mining shall not exceed 1m. The thickness of the sand in the
mining area shall be more than 3 m.

To assess the sand thickness, the Mines & Geology. Department shall map out the area
establishing the width and depth / thickness of the sand.

Permission from the Competent Authonty shall be obtained for drawl of ground water, if
any, required for the project. i

,Th& vehicles. shall not be overloaded. The trucks shall be covered with Tarpaulin

Personnel warking in the project shall be provided with personnel protection devices
such as masks, gloves etc.,

Trahsporta!_;ion of sand from mine lease area shall be done during day time only.
The proponent shail obtain necessary permission from the River Water Conservator.

 The proponent shall take necessary measures to ensure that there shall not any adverss

Impacts on human habitation existing nearby due to mining operations.

The proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoE&F, Gol on 16,11.2008.

- Sand ‘rﬁining shall not be carried out below the ground .water table under any

circumstances.
No sand mining activity shall be carried out during the monsoon season.
The mine shall comply the directions issued by the Board from time to time. ™

'Concealmg the factual data or submission of false information / fabricated data and

failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollutlon
control Acts.

The Board reserves its right to modify above conditions or stipulate any"‘anitional
conditions including revocation of this order in the interest of environment protection.

‘ Digitaily signed by K
K Ve n kate swara vvénkateswara Rao

" Date:2020.12.11 18:01:34
Rao +05'30'

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

The Assistant Director of Mines & Geology,
Chittoor, Chittoor Dist.
(4.92 Ha B.K.Bedu Sand Reach of B.K.Bedu (V})
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D.No.33-26-14 D/2, Near Suarise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, Vijay awada-320010

[

REGD.POST WITH ACK.DUE

Quder No. SEIAA/APICTR/MIN/11/2020/2306 629 01/120030

Sub SEIAA, A.P. — 4.88 Hu Proposed Ordinary Sand Mine in Subbanaidu Kandriga-2
bz‘m_d Reach at Subbanaidu Kandriga Village, Nugalapuram Mandal, Chittoor
District; Andhira Pradesh.- Environmental Clearance — Issued- Reg.

L Th‘i&ﬂhas reference 1o your application submitted through online on 11.11.2020
(SLAJAP/MIN/182795/2020), seeking Environmental Clearance for the proposed 4.88
Ha, Sand Mine in favour of the Assistant Director Mines And Geology, Chitoor
District, Andhra Pradesh over the Araniar. River at Subbanaidu Kandriga
Village, Nagalapuram Mandal, Chittoor District, Andhra Pradesh,. It was
reparted that the nearest human habitation viz., Subbanaidu Kandriga (V) is existing at
a distance of about 550 mts from the mine lease arca and the projest requires 9.0 KLD
of water. It was noted that the capital investment of the project is Rs.15.0 Lakhs and
capacity of the project is as follows:

B Mining of Sand ~ 48,800 m3/annum in 4.88 Ha.
Ii. The location of the sand mine as per the mining plan is as follows:

S Neo North Latitude | EastLongitude
93. - N13°20723.23" - E79°50'37.29"
94, | N13°20'37.07" E79°50:24.90"
95. N13°20°38.88" | E75°50'27.31
96. ‘ N13°20°25.18" E79°50'39.23"

111. The proposal comes under category ‘B2’. The proposed project _ﬁi;i.!,s x_mde.r iu,m |
No.1(a) of the schedule of the EIA Notification 2006-(i) Mining of Minerals (<100 Ha
of mining lease area in respect of non-coal mine lease).

The proposal has been examined and processed in accordance with EIA Notification, ;006
and its amendments thereof; The State Level Expert Appraisal Committee (SEAC) exarnined
the application, in its meetings held on 18.11.2020 & 19.11.2020. The representatives of the -
'pmjec_i proponent District Sand Officer, and their RQP M/s. PV Satyanarayana ,k}:xve a.t‘tended
the online meeting. The Committee recommended for issue of Erwimmpgnial Ck;arance for
ong year to this proposed sand mining project for the production quantities: Ordinary Sand
48,800 m3/annum, duly stipulating a condition that the project proponent shall carryout
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mining only one meter depth sand from the top manually and no underwater mining is

undertaken. The project proponent shall allocate sufficient funds for implementation of CSR
activities a5 committed by the representative along with the EMP. Under any circumstances ,
under water sand mining shall not be carried owt. The Swte Level Environment Impaet
Assessment Authomy (SEIAA), in its meeting held on 26.11.2020 examined the proposal and

- the recommendations of SEAC and decided to accept SEAC recomumnendations aforesaid for
strict -eagmpliance by the proponent and to issue EC with further conditions that the sand

mining proposal (i) Shall not.attract the Forest act 1980, Wild lif¢ act,1972; CRZ notification,
2011; The eco sensitive areas as notified under EP act,198G; Critically polluted areas as
notified by CPCB and i) Shall not harm live stock and human beings and distusb their
activities. The SEIAA, A.P hereby accords Enviroumental Clearance to the project as
mentioned at Para MNo. I under the provisians of the ELA Notification 2006 and its subsequent
amendments issued under Envirorment (Protection) Act, 1986 subject to implementation of
the following cluster, specific and general conditions:

A. Specific Conditions:

I. The sand mining proposal shall not atract the Forest act 1980, Wild life
(Protection) act,1972; CRZ notification, 2011, The eco sensitive areas as
notified under EP act,1986; Critically polluted areas as notified by CPCB and
also shall not harm live stocks and human beings and disturb their activities.

[1. The project proponent shall carryout mining only one meter depth sand from
the top manually and no'underwater mining is undertaken.

111.The project proponent shall allocate sufficient funds for implementation of
CSR activities as committed by the representative along with the EMP.

IV.Under any circumstances under water sand mining shafl not be carried out.

V. This EC is valid for a period of I year only.

V1. The proponent shall carry mining by scrupulously following conditions
stipulated for river sand mining in MOEF O.M No. J-13012/12/2013-1A-IKKD
dated 24.12.2013 and in A.P. WALTA Rules, 2004, The mining plan shall get
modified to this extent.

VII.It shall be ensured that sand mining does not in any way disturb the flow
pattern of the river water.

VIII.Sand quarrying shall not be carried out in streams within 15 meters or 1/5 of
the width of the stream bed from the bank, whichever is more.

IX.Sand mining shall not be carried out within 500m’of any existing structure
such as bridges, dams, weirs, ground water extraction structure(s) either for
irrigation or dnnkmg water purposes, or any other cross drainage structure.

X. Sand mining operations shall not affect the existing sources for irrigation or
drinking water or industrial purpose.

X1, Vehicles carrying sand shall not ply over the flood banks except at crossing -
points or bridges or on a metal road. The emissions from the vducics shall be
maintained within the emission norms.

X11.The depth of the sand mining shall not exceed lm. The thickness of the sand -
inn the mining aréa shall be more than 3m. Repulatory Authority prior
concurrence shall be taken for this activity.

XI11.Sand mining shall not be carried out below the ground weater table uader any
circumstances. Regulatory Authority prior concurrence shall be taken for this
activity.

XIV.To assess the sand thickness, the Mines & ¢ mokoz,y Department @ha“ map
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out the area establishing the width and depth / thickness of the sand.
XV .Pemuss:lgn from the Competent Authority shall be obtained for drawl of
ground water, it any, required for the project.
XYI.Thc vehicles transporting sand shall not be overloaded. The trucks shall be
covered with Tarpaulin. .
XVII.‘?crsonnei working in the project shall be provided with personnel protection
devices such as masks, gloves etc., Regulatory Authority instructions be taken if there
are any better alternatives. :
XVHI. Traosportation of sand from mine lease area shall be done during day time

only. : : :
XIX.The proponent shall obtain necessary permission from the River Water
- Counservalor.

XX.The proponent shall take necessary measures to ensure that there shall not any
adverse impacts on human habitation existing nearby due to mining operations.

XXI.A separate Environment Management cell with suitable qualified persons
shall be setup o implement various environmental protection measures.

- XXI1.Plantation shall be undertaken on either sides of the approach katcha path (through

- “which the vehicles ply) between the bund of the river and the main road by the
proponent at his cost. . o

XXIIL.The proponent shall take appropriate measures to ensure that the GLC shall
comply with the revised NAAQ norms notified by MoE&F, Gol on

16.11.2009, '
XXIV.Hydro geological studies in the mine lease area are to be carried out by the
Ground Water Department. |

XXV .Regular monitoring of Ground Water levels shail be carried out in and around the
mine lease area to assess the quality of the ground water.'” o

B. General Conditions:

i. “Consent for Establishment” & “Consent for Operation” shall be

] obtained from Andhra Pradesh Pollution Control Board under Air and
Water Act o carry on mining.

il. No change in mining technology and scope of working should be made

% without prior approval of the SEIAA, A.P. No further expansion or
modifications in the mine shall be carried out without prior approval of
~the SEIAA, AP/ MoE&F, Gol, New Delli, as applicable. .
: iii. The half~yearly compliance reports in respect of the terms and

i conditions stipulated in this order & monitoring reports shall be
uploaded in the website of the project periodically. It shall

; simultaneously be submitted in hard and soft copies to the SEIAA,

- ‘ , AP District Collector and Ministry's Regional office, Chennai on 18t
June and 1st December of each calendar year.

iv, Officials from the Regional Office of MOEF&CC, Chennai / The
SEIAA, Andhra Pradesh through the Regional Offices of Andhra
Pradesh Pollution Control Board who would be monitoring the
implementation of environmenta] safeguards should be given full co-
operation, facilities and documents/data by the project proponents

during their inspection. A complete set of all the documents shall be

1 | submitted to the CCF, Regional Office o MOEF&CC, Chennai.




R~ R R S N YR N NP S,

File No.APPCE-11033/146/2020-TEC-EC-APPCB-Part(1)

v. QOccupational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure to
dust and take corrective measures. if needed in consultation with
concerned Regulatory Authority,

"~ vi.'The funds earmarked for environmental protection measures {Capital
cost Rs 2.45 Lakhs and Recurring cost Rs. 1.95 Lakhs/annum)
should be kept in separate account and should not be diverted for other
purpose. Year wise expenditure should be reported to the Ministry and
its Regional Office located at Chennai.

- i, At least 2% of the total project cost shall be allocated for Corporate

" . Environment Responsibility (CER) and item-wise details along p with
time bound mmon plan shall be prepared in accordance to the
MoEF&CC’s 6ffice Memorandum No.F No.22-65/2017- LA1LL
dated.01.05.2018 and submit 1o the SEIAA, AP and Ministry’s
Regional Office, Chennai.

viii. The project proponent shail submit the copies of the cnwmnmmml
clearance to the Heads of local bodies, Panchayats and Municipal
Baodies in addition to the relevant oflices of the Government whe in wrn
has to display the same for 30 days from the date of receipt.

ix,The project dulhormcs should advertise at least in two local newspapers
widely circulated, one of which shall be in the vernacular fanguage of
the locality concerned, within 7 duys of the issue of the clearance letter
inforiming that the project has been accorded environmental clearance
and a copy of the clearance letter is available with the State Pollution
Control Board and SEIAA, AP, -

X. The SEIAA or any other competent authority may alter/modify the
above conditions or stipulate any further condition in xhe interest of
enviropment protection,

%1, The proponent shall obtain all other mandatory clearances from respective
departments.

xif.Any appeal against this Environmental Clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

xiii,Concealing the factual data or failure 1o comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protction) Act, 1986,

Xiv.The SEIAA may revoke or suspend the order, il impleinentation of any of the above

conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions.or stipulate any further condition in the interest of eavironment protection.

xv.The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Contrel of Pollution} Act, 1981, the Environment (Protection) Act. 1986 and
the Public Liability Insurance Act, 1991 along with their amendments and
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Tules.
'MEMBER SECRETARY, MEMBER,
CHAIRMAN, SEIAA, A.P.
SEIAA, AP. SEIAA, A.P.

Spectal Secreticy To Govt

To N

The Assigtant Direetor Mines And Geology, -
Old Collector Office,586,Bound st Greamspet,
Chittoor-517002 Andhra P‘radeshl\\;

Copy to: |

1. Prof. B.V Sandeep, Vice Chairman, SEAC, A.P. for kind infarmation.
2. The Member Secretary, APPCB for kind information.

3. The EE, RO: Tirupathi APPCB for information.

4. The Regional Officer, MoEF&CC, GOI Chennai for kind information.
5. The Secretary, MOEF&CC, GOI New Delhi for kind information.

6. Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.

7. The District Collector, Chittor District, Andhra Pradesh for kind information.

J7eg ol I

Senior Environmentat Enginecr
State Environment 1mpast.
Assessment Authorily
Govt. Of Andhra Pradesh



_ANDHRA PRADESH POLLUTION CONTROL BOARD

_— ZONAL OFFIGE, Kurnool
. W ~ 1*' Floor, Shankar Shopping Complex, Krishna Nagar Main Road, Kurnool
B ‘!V : B Phones : 08518 — 233619
K - e-mailr zoknljcee@appcb.gov.in
,‘ CONSENT ORDER
Order N{> CTR - 1000-7/PCB/Z0- KNL/CFE&CFO/2020 Date:11.12.2020

Sub: PCB - CFE and GFO — 4,88 Ha Sand Mine of Subbanaidu Kandriga - 2 Sand
Reach at Subbanaidu Kandriga (V), Nagalapuram (M), Chittoor District, Andhra
Pradesh - Consent for Establishment (CFE) and Consent for Operation (CFO)
orders of the Board under Sec. 25 of Walter {Prevention & Control of Pollution)
Act, 1974 and under Sec.27 of Air {(Prevention & Control of Pailution) Act, 1981 —
lssued — Reg. .

Ref:-- 1. Gircular Memo No.11/PCB/CFE/ROs & Z0s/2011-50585, dt.02.02.2013.
: 2. EC Order No. SEIAAJAP/ CTR/MIN/11/2020/2306-628, di: 01.12.2020.
3. CFE and CFO applications received by RO, Tirupati on 05.12.2020.
4. RQ, Tirupati verification report dated 10.12.2020.

LY

. Inthe refarence 3" cited, an application was submitted ta the Board seeking Consent for
Establishment (CFE) & Consent for Operation (CFO) for mining of Sand with installed
capacmes as mentioned below, with a capital investment of Rs.15.0 Lakhs in total
mining area of 4.88 Hectares.

Mining of Sand in 4.88 Ha — 48,800 M¥Annum. .
The co-ordinates of the sand mine as per EC order reference 2™ cited are as follows:
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SLNo North Latitude East Longitude
it 1. N 13°20'23.23" E 79°50°37.29"
: 2. N 13°20'37.07" E 79°560'24.80"
3. N 13°20'38.88" : E 79°50°27.31"
4. N 13°20°25.18" E 79°50'38.23"
: il The above site was inspected by the Environmental Engineer & Asst., Environmental

Engineer, Reglonm Office, A.P. Pollution Control Board, Tirupati on 08.12.2020 and
found that the site is located in the River bed of Araniar River at Subbanaidu Kandriga
(V), Nagalapuram (M), Chittoor District, Andhra Pradesh.

Hl.  The Board, after carefui scrutiny of the application and verification report of Regional
Officer, hereby issues Consent for Establishment (CFE) & Consent for operation ((CFO)
to your activity under Sec.25 of Water (Prevention & Control of Pollution) Act, 1874 and
under Sec.21 of Air (Prevention & Control of Pcllution) Act, 1881 and the rules made
there under. This order is issued to the activity at para (1) only.

.  This Consent Order now issued is subject to the conditions menticned in Schedule 'A'
Schedule ‘B’

V.- This Order Is Issued from polluﬁon‘ control point of view only. Zoning and other
- regulations are not considered. .

S,

T

VI,  This order is valid upto 30.11.2021. o o
' 1 Digitally signed by

Encl- Schedule 'A' & Schedule B’ V K Venkateswara Rao
enkateswargy’
Da,tg. 2020.12.11

Rao , 17:59:39 +05'30"

JOINT CHIEF ENVIRONMENTAL ENGINEER
. ZONAL OFFICE, KURNOOL

To ' '
The Assistant Director of Mines & Geology,
Chittoor, Chittoor Dist.

(4.88 Ha Subbanaidu Kandriga — 2 Sand Reach of Subbanaidu Kandriga (V)

Copy to the EE, RO, APPCB, Tirupati for information and necessary action.




/1o

"1)  The propanent Shd“ cperate with valid Consents of the Board, as required under s
25/26. of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act
1981.

SCHEDULE — A

2) Noththslandmg anythmg contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water (Prevention & Control of Pollution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) Act, 1981 to
review any or all the conditions imposed herein and to make such alternation as deemed fit
and stipulate any additional conditions by the Board.

3) The Consent.of the Board shall be exhibited in the faciory premises at a conspicuous place
for the information of the inspection officers of different departments.
’ . \\\ .
4) Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.

~SCHEDULE - B
. v

Water :
"1 The source of water is bore well and the water consumption is 9.0 KLD.
1 SlNo: Source Water consumption in KLD
1 Water sprinkling 7.0
2 Domestic | 2.0
Total | 9.0
-2 The maximum Waste Water Generation (KLD) shall not exceed the following:
St No. Source , ' _Wastewater Generation (KLD)
-a) Domestic . 0.5
Total 0.5
Effluent Source 'Standa'rds to be complied Mode of final disposal
__ Domestic ——. ‘Septic tank followed by soak pit.
Air: '
' 3) _ The proponent shall comply with the following for controlling air poliution.
Details of Fugitive Dust control measures Standards to be complxed
Emissions - ,
Material Handling Covering the transport S0, - 80 ug/m NOQ, — 80 pg/m”®,
* and Transportation vehicles with Tarpalin PMas — 60 pg/m?®, P — 100 ugim?®,
sheets and sprinkling the NHj -~ 400 ug/m
water at mining area.

Other Conditions :
4)  The proponent shall adopt fugitive dust control measlres such as water sprinkling near
loading areas, on haulage roads etc.

5) The SPM, SO, NO,, CO levels in the mining area shall conform to CPCB standards for
ambient air,
Noise levels shall be controlled to acceptable limits (CPCB standards) during excavation in
the mining area. : . :

Special Conditions : .
B)  The propanent shall carry mining by scrupulously following conditions stipulated for river
sand mining tn McEF O.M.No.J-13012/12/2013-1A- H(l) dated 24.12.2013 and In A.P.
WALTA Rules. The mining plan shall get modified (o this extent.

7) -t shall be ensured that sand mining does not in any wiy disturb the flow pattern of the
river water.

. 8) Sand quarrying shall not be carried out in streams wnth;n 15 meters or 1/5 of the width of
the stream bed from the bank, whichever is more:

9)  Sand mining shall not be carried out within 500m of any existing structure such.as
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or drinking
water purposes, or any other ¢ross drainage structure.

10) Sand mining operations shall not affect the existing sources for irrigation or drinking
water or industrial purpose.

\
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11) Vgh‘icles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions from the vehicles shall be maintained within
the emission norms.

12) The depth of the sand mm:ng shall not exceed 1m. The thickness of the sand in the
: rhining area shall be more than 3 m.

-13) TO assess the sand thickness, the Mmes & Geclogy Department shall map out the area
establishing the width and depth / thickness of the sand.

14) Permission from the Competent Authority shall be obtained for drawl of ground water, if
any, required for the project.

15) -- The vehicles shall not be overloaded. The trucks shall be covered with Tarpaulin.

16) PérsonnelWorki‘ng in the project shall be provided with personnel protection devices
. such as masks, gloves etc.,

17) ‘Transportation of sand from mi\ne lease area shall be done during day time only.
18) The proponentshall obtain necessary permission from the River Water Conservator.

19). The proponent shall take necessary measures to ensure that there shall not any adverse
impacts on human habitation ex;stmg nearby due to mining operations.

20) The proponent shall take,appropnate measures to ensure that the GLC shall comply with
i the revised NAAQ norms notified by MoE&F, Gol on 16.11.2008.

; 21) Sand mining shall nol be carried out below the ground water table under any
E circumstances.

22) No sand mining activity:shall be carried out during the monsoon season.
23) The mine shall comply the directions issued by the Board from time to time.

24) Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may resuit in
withdrawal of this order and attract action under the provisions of relevant poliution
control Acts. .

.25) The Board reserves its right to modify above conditions or stipulate any additional

conditions including revocation of this order in the interest of environment protection.
“ : Digitally signed by K
| K Venkateswa rawimeswm Rao

A _Daje:2020.12.11 17:59:58
RaO Lo 405730
JOINT CHIEF ENVIRONMENTAL ENGINEER
! ZONAL OFFICE, KURNOOL

AN VR N A e

To ,
. The Assistant Director of Mines & Geology,
Chittoor, Chittoor Dist.
{4.88 Ha Subbanaidu Kandriga — 2 Sand Reach of Subbanaldu Kandnga (V)
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Government of !vpdi'n |
13.No.33-26-14 D/2, Near Sunrise Hospital. Pushpa Hotel Centre.
Chalamavari Street, Kasturibaipet, Vijayawada-520010

REG

CR.DUE

19£12/2020

Sub SEIAA, AP, - 4.80 Ha Proposed Ordinary Sand Mine, SSB Peta-2 Sand Reach at
:  Sy.Ne. of S8B Peta Village, Pitchatur Mandal, Chittoor District, Audhra
Pradesh - Environmental Clearance — Issued- Reg.

I. This has reference to your t@j)plj.cation submitted through online on 28.11.2020
(SIA/AP/MIN/183489/2020), seeking Environmental Clearance for the
proposed 4.80 Ha. Sand Mine in favour of the Assistant Director Mines and

Geology, Chittoor, Chittoor District, Andhra Pradesh over the Araniar.

" River at Sy.No. of SSB Peta Village, Pitchatur Mandal, Chittoor District,
Andhra Pradesh. It was reported that the nearest human habitation viz., SSB
Peta (V) is existing at a distance of about 3.2 Kims from the mine lease area and
the project requires 9.0 KLD of water. 1t was noted that the capital investment
of the project is Rs.14.0 Lakhs and capacity of the project is as follows:

Mining of Sand 48,000 — m*/annun in 4.80 Ha.
II. The location of the sand mine as per the mining plan is as follows:

SLNo | North Latitude

East Longitude

IN13°19°47.10"

£79°51'36.65"

IN13°19°43.14"

£79°51'40.51"

N13°19°54.35"

=79°51'44.75"

oo tﬁ,?"

N13°19°57.56"

£79°51'42.31"

- 1L The proposal comes under category ‘B2’. The proposed project falls under
Itemm No:1(a) of the schedule of the EIA Notification 2006-(i) Mining of

Minerals (<100 Ha of mining lease arca in respect of non-coal mine lease).

The proposal has been examined and processed in accordance with ELA Notification,
2006 and its amendments thereof, The State Level Expert Appraisal Committee
(SEAC) examined the application, in its meetings held on gth_11th December 2020.
The representatives of the project proponent District Sand Officer, and their RQP Sri
P.V. Satyanarayana, have attended the online meeting. The Committee recommended

~ for issue of Environmental Clearance for one year to this proposed sand mining project
for the production quantities: Ordinary Sand 48,000 m3/annum, duly stipulating a
condition that the project proponent shall carryout mining only one meter depth sand

2
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from the top'manually and no underwater mining is undertaken. The project proponent -

shall allocate sufficient funds for implementation of CSR activities as committed by
the representative along with the EMP. Under any circumstances, under water sand
mining shall not be carried out. The State Level Environment Impact Assessment

+3

Authority (SEIAA), in its meeting held on 19.12.2020 examined the proposal and the -

recommendations of SEAC and decided to accept SEAC recommendations aforesaid
for strict compliance by the proponent and to issue EC with further conditions that the
sand mining proposal (i) $hall not attract the Forest act 1980, Wild life act,1972; CRZ
notification, 2011; The eco sensitive areas as notified under EP act,1986; Critically
polluted areas as notified by CPCB and ii) Shall not harm live stock and human

heings and disturb their activities. The SEIAA, AP hereby accords Environmental
Clearance to the project as mentioned at Para No. [ under the provisions of the EIA
Notification 2006 and its subsequent amendments issued under - Environment

(Protection) Act, 1986 subject to- implementation of the following cluster, specific and
general conditions: , N

A, “Specific Conditions:

. The sand mining proposal shall not attract the Forest act 1980, Wild life
(Protection) act,1972: CRZ notification, 2011; The eco sensitive areas as
notified under EP act,1986; Critically polluted areas as notified by CPCB
and also shall not harm live stocks and human beings and disturb their
activities.

ii. The project proponent shall carryout mining only one meter.depth sand
from the top manually and no underwater mining is undertakeén.

iii.The projett proponent shall allocate sufficient funds for implementation
of CSR activities as committed by the representative along with the
EMP.

iv.Under any circumstances under water sand mining shall not be camed
out,

v. This EC is valid for a period of 1 year only. -

vi. The proponent shall carry mining by scmpulously following conditions
stipulated for river sand mining in MOEF O.M .No. J-13012/12/2013-
1A-II(D) dated 24.12.2013 and in A.P. WAL TA Rules, 2004. The mining
plan shall get modified to this extent.

vii.It shall be ensured that sand mining does not in any way disturb the flow
pattem of the river water.
viil.Sand quarrying shall not be carried out in streams within 15 meters or
1/5 of the width of the stream bed from the bank, ‘whichever is more.

ix,Sand mining shall not be carried out within 500m of any existing
structure such as bridges, dams, weirs, ground water extraction
structure(s) either for irrigation or drinking water purposes, or any othcr
cross drainage structure.

x. Sand mining operations shall not affect the existing sources for irrigation
or drinking water or industrial purpose.

xi.Vehicles carrying sand shall not ply over the flood banks except at
crossing points or bridges or on a metal road. The emissions from the
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- vehicles shall be maintained within the emission norms.

xil.The depth of the sand mining shall not exceed lm. The thickness of the
sand in the mmmg aréa shall be more than 3m. Regulatory Authority
prior concurrence shall be taken for this activity.

xiii. Sand mining shall not be carried out below the ground water table under
any circumstances. Regulatory Authority prior concurrence shall be
taken for this activity.

xiv.To assess the sand thickness, the Mines & Geology Department shall
map out theé area establishing the width and depth / thickness of the sand.

xv.Permission from the Competent Authority shall be obtained for drawl of
ground water, if any, required for the project.

xvi.The vehicles transporting sand shall not be overloaded. The trucks shall
be covered with Tarpaulin.

xvii.Personnel working in the project shall be provided with personnel
protecnon devices such as masks, gloves ete,, Regulatory Authority
instructions be taken if there are any better alternatives.

= xviil.Transportation of sand from mine lease area shall be done during day

time only.

xix. The proponent shall obtain necessary permission from the River Water
Conservator.

xx.The proponent shall take necessary measures to ensure that there shall
not any adverse impacts on human habitation existing nearby due to
mining operations.

xxi.A separate Environment Management cell with suitable qualified
persons shall be setup to implement various environmental protection
meadsures. '

xxii,Plantation shall be undertaken on either sides of the approach katcha
path (through which the vehicles ply) between the bund of the river and
the main road by the proponent at his cost.

xxiii.The proponent shall take appropriate measures to ensure that the GLC
shall comply with the revxsed NAAQ norms notxﬁcd by MoE&F, Gol on
16.11,2009.

xxiv.Hydro geological studies in the mine lease area are to be carried out by
the Ground Water Department.

xxv.Regular monitoring of Ground Water levels shail be carried out in and
around the mine lease area to assess the quality of the ground water.

General Conditions:

i. “Consent for Establishment” & “Consent for Operation” shall be
obtained from Andhra Pradesh Pollution Control Board under Air
and Water Act to carry on mining. '

ii. No change in mining technology and scope of working should be

‘made without prior approval of the SEIAA, AP. No further
expansion or modifications in the mine shall be carried out
without prior approval of the SEIAA,. AP/ MoE&F, Gol, New
Delhi, as applicable. '

+
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{l. The half-yearly compliance reports in respect of the terms and
conditions stipulated in this order & monitoring reports shall be
uploaded in the website of the project periodically. [t shall
sithultaneously be submitted in hard and soft copies to the SEIAA,
A.P., District Collector and Ministry’s Regional office, C‘hmmax
on lst Junie and 1st December of cach calendar year.

iv.Officials from the Regional Office of MOEF&CC, Chennai / The

- SEIAA, Andhra Pradesh through the Regional Offices of Andhra
Pradesh:Pollution Control Board who would be monitoring the
implementation of environmental safeguards should be given full
co-operation, . facilities and documents/data by the project
proponents during their inspection. A complete set of all the

' “documents shall be submitted to the CCF, Regional Office to

MOEF&CC, Chennai.

v. Occupational health surveillance program of the workers shouid
be undertaken periodically to observe any contractions due to
exposure to dust and take corrective measures, if needed in
consultation with'concerned Regulatory Authority.

vi. The funds earmarked for environmental protection measures
(Capital cost Rs.2.60 Lakhs and Recurring cost Rs.2.20
Lakhs/annum) should be kept in separate account and should not
be diverted for other purpose. Year wise expenditure should be
reported to the Ministry and its Regional Office located at
Chennai.

vii,At least 2% of the total project cost shall be aliocated for
" Corporate Environment Responsibility (CER)- and item-wise

- details along with time bound action plan shall be prepared in
“accordance to the MoEF&CC’s office Memorandum No.F.No.22-
65/2017- 1A.11], dated.01.05.2018 and submit to the SEIAA AP
and Ministry’s Regional Office, Chennat.

viii.The project proponent shall submit the copies of the

environmental clearance to the Heads of local bodies, Panchayats
and Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days trom
the date of receipt.

ix.The project authorities should advertise at least in two local -

newspapers widely circulated, one of which shall be in the
vernacular language of the locality concerned, within 7 days of the
issue of the clearance letter informing that the project has been
accorded environmental clearance and .a copy of the clearance
letter is available with the Siate Pollution Control Board and
SEIAA, A.P. '

x. The SEIAA or any other competent authority may altcr/modﬂy the
above conditions or stipulate any further condition in the interest
of environment protection.

xi.The proponent shall obtain all other mandatory clearances from
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respective departments.

xil,Any appeal against this Environmental Clearance shall lic with the
National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.

xiii.Concealing the factual data or failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance
and attract action under the provisions of Environment (Protection) Act,
15986, :

‘Xiv.The SEIAA may revoke or suspend the order, if implementation of any of the above
conditions is not satisfactory. The SEIAA reserves the right to alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

xv.The above conditions will be enforced inter-alia, under the provisions of
the “Water (Prevention & Control of Pollution) Act, 1974, the Air
{(Prevention & Control of Pollution) Act, 1981, the Environment

{Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along

with their amendments and rules.
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- To
The Assistant Director Mines and Geology, Chittoor,
0Old Collectorate Chamber,

. Greamspet, Chittoor — 517 601,
Andhra Pradesh.

Copy to:

1. Prof. B.V Sandeep, Vice Chairman, SEAC, A.P. for kind information.
2. The Member Secretary, APPCB for kind infor mation.
3. The EE, RO: Tirupati APPCB for information. , '
4. The Regional Officer, MOEF&CC, GOl Chennai for kind information.
5. The Secretary, MoEF&CC, GOI New Delhi for kind information.
6. Monitoring cell, MoEF&CC, GOI, New Delhi for kind information.
. 7. The District Collector, Chittoor District, Andhra Pradesh for kind information.

ro.
ﬂvl.

148.34

7. ?73'0//

Senicr Environmental irf

State Environment In
_Assessment Authority

Govt. Of Andhra Pradesh

6



/fﬂ

s ‘ ANDHRA PRADESH POLLUTION CONTROL BOARD L’— ;
_ﬂ%% ‘ + ZONAL OFFICE, Kurngol
NN 1t Floor Shankar Shopping Campiex, Krishna Nagar Main Road, Kurnool
AT Phones : 08518 — 233619
-y
e-maii: zoknl-jcee@appcb.gov.in

) ' CONSENT ORDER
Order No : CTR — 1000-11/PCB/ZO-KNL/CFE&CFO/2020 Date: 18.01.2021

- Sub: PCB — CFE and CFO — 4.80 Ha Sand Reach of SSB Peta — 2, Sand Reach at
, . Sy.No. of SSB Peta (V), Pitchatur (M), Chittoor District, Andhra Pradesh - Consent
P v . for Establishment (CFE) and Consent for Operation (CFO) orders of the Board

' under Sec. 25 of Water (Prevention & Control of Pollution) Act, 1974 and under
Sec.21 of Air (Prevention & Control of Pollution) Act, 1981 — issued - Reg.

Ref:- 1. Circular Memo No.11/PCB/CFE/ROs & Z0s/2011-5055, dt.02.02.2013.
- EC Order No. SEIAA/AP/MIN/183489/2020-845, dt: 18,12.2020.

CFE and GFO applications received by RO, Tirupati on 07.01.2021.
, RO, Tirupati veﬂflcatlon report dated 12.01.2021.

* fokek

hon

L Inthe reference 3" cited, an appllcatlon was submitted o the Board seeking Consent for
Establishment {(CFE) & Consent for Operaticn (CFQ) for mining of Sand with installed
capacities as mentioned below, with a capital investment of Rs.14.0 Lakhs in total mining

" area of 4.80 Hectares.

Mining of Sand in 4.80 Ha — 48,000 M3 Annum,
The co-ordinates of the sand mine as per EC order reference 2™ cited are as follows:

Sl.No North Latitude tast Longitude
1. N 13°19'47.10" E 79°51'36.65"
2, N 13°19'43.14" E 79°51'40.51"
3. N 13°19'64.35" E 79°51'44.75"
4. N 13°19'57.58" E 79°51'42.31".

Al The above site was inspected by the Environmental Engineer & Asst., Environmental
Engineer, Regional Office, A.P. Poliution Cantrol Board, Tirupati on 11.01.2021 and found
that the site is located in the .River bed of Aranier River at SSB Peta {V), Pitchatur (M),
Chittoor District, Andhra Pradesh

.  The Board, after careful ocrunny of the application and verification report of Regional
Officer, hereby issues Gonsent for Establishment (CFE) & Consent for operation ((CFO)
to your activity under Sec.25 of Water (Prevention’ & Control of Pollution) Act, 1974 and
under Sec.21 of Alr (Prevention & Control of Pollution) Act, 1981 and the rules made there
under. This order is issued to the activity at para (1) only,

V.  This Consent Order now issued is subject to the conditions mentioned in Schedule 'A’ &
Schedule ‘B, ’

V.. | This Order is issued from pollution control point of view only. Zoning and other reg ulations
‘are not considered.

VI.  This order is valid upto 18.12.2021.

Encl:- Schedule ‘A’ & Scheduie 'B' | .
K Venkateswara  pigially signedby«

Venkateswara Raa
Rao - Date: 2021.01.18 15:29:28 +05'30°
-JO!NT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL

To

The Assistant Director of Mmes & Geology,
Chittoor, Chittoor Dist.

{4.80 Ha SSB Peta — 2 Sand Reach of SSB Peta (V)

Capy to the EE, RO, APPCB, Tirupati for information and necessary action.

:
b



1)

2)

4)

Water :

S

The proponent shall operate with valid Consents of the Board, as required under sec. 25/26
of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) Act, 1981.

SCHEDULE — A

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves its right and power under Sec.27 (2) of Water {(Prevention & Control of Poliution)
Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution} Act, 1981 to review
any or ali the conditions imposed herein and to make such alternation as deemed fit and
-strpulate any additional conditions by the Board.

The Consent of the Board shall be exhibited in the factory premises at a conspicuobus place
for the xm‘ormatlon of the inspection officers of different departments.

Compensation is to be pald~f r any environmental damage caused by it, as fix-ed by the
Collectar and District. Magistrate as ¢ivil liability as applicable.

SCHEDULE - B

"1 The source of water is hore well and the water consumption is 8.0 KLD.

Si.No. : . Source - Water consumption in KLD

1 Water sprinkling 7.0

2 | Domestic ' 2.0

Total 9.0

2 The maximum Waste Water Generation (KLD) shall not exceed the following:

8i. No. Source . Wastewater Generation {KLD)

a) Domestic ’ 0.5

Total e 0.5

Effiuent Source Standards to be complied | Mode of final disposal

Domestic e . o | Septic tank followed by soak pit.

The proponent shall comply with the following for controlling air pollution.

Details of Fugitive Dust contrel measures Standards to be complied
Emissions ]

Material Handtling Covering the transport SOz — 80 pg/m®, NOy — 80 pg/md,
and Transportation vehicles with Tarpalin PM;s — 60 ug/m3, PMio — 100 ug/m?,
sheets and sprinkling the NHa — 400 pg/m3,

water at mining area.

Cther Conditions :

4)

5)

The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

The SPM, 30, NQ,, CO levels in the mining area shall conform to CPCB standards for
ambient air.

Noise levels shall be controlied to acceptable limits (CPCB standards) during excavation in
the mining area.

Special Conditicns

6) -

The proponent shall carry mining by scrupulouoly following conditions stxpulated for river
sand mining in MoEF O.M.No.J-13012/12/2013-1A-II(1) dated 24.12.2013 and in A.P.

-WALTA Rules. The mining plan shall get modified to this extent.

7
8)

9)

- 10)

1

It shall be ensured that sand mining does not in any way disturb the flow pattern of the
river water.

Sand quarrying shall not be carried out in streams within 15 meters or 1/5 of the width of

the stream bed from the bank, whichever is more.

Sand mmmg shall not be carried out within 500m of dny existing structure such as bridges,
dams, weirs, ground water extraction structure(s) either for nmgatlon or drmkmg water
purposes, or any other cross drainage structure.

Sand mtnmg operations shail not affect the existing sources for irrigation or drinking water
or industrial purpose.

Vehicles carrying sand shall not ply over the flood banks except at crossing points or
bridges or on a metal road. The emissions from the vehicles shall be maintained w:thm the
emission norms.



http:�.........�

12) The depth of the sand mining shall not exceed Tm. The thickhess of the sand in the mining
area shall be more than 3 m,

13} To assess the sand thickness, the Mines & Geology Department shall map out the area
establishing the width and depth / thickness of the sand.

1
q
‘

14) Permission from the Competent Authority shall be obtained for drawf of ground water, if
any, required for the project.

15) The vehicles shall notibe overioaded. The trucks shall be covered with Tarpaulin.

16) Personnel working in the project shall be provided with personnel protection devices such.
as masks, gloves etc.,

P o 1?) '--Transpor'(anon of sand from mine lease area shall be done during day time only.
18) The proponent.shall obtain necessary permission from the River Water Conservator.

19) The propenent shall take necessary measures to ansure that there shall not any adverse
impacts on human habitation exnstung nearby due to mining operations.

20) The proponent shali take apprepriate measures to ensure that the GLC shall,.comply with
. the revised NAAQ narms notmed by MoE&F, Gol an 16.11.2009.

21} Sand mining shali not be camed out below the ground water table under any
circumstances.

22} No sand mining activity shall be carried out during the monsoon season.
23} The mine shall comply the directions issued by the Board from time to time.

24) Concealing the factual data or submission of false information / fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of
this order and attract action under the provisions of relevant pollution control Acts.

25) The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

AN et e o)

KVen kateswara . Digitally signed by K

Venkateswara Rao
Rao Date:2021.01.18 15:29:41 +05'30

JOINT CHIEF ENVIRONMENTAL ENGINEER
ZONAL OFFICE, KURNOOL
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To

The Assistant Director of Mines & Geology,
Chittoor, Chittoor Dist.

(4.80 Ha S5B Peta - 2 Sand Reach of SSB Peta (V))

)
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State Level Environment lnluuvtjt Assessment Authorl“rv (blfl.\zﬂ,“
Andhira Pradesh e

Ministry of Environmeut, Forests & Climate Cl1¢1jcw* 2 o

N\.»..

, Government of India

D.No.33-26-14 172, Near Sunrise Hospital, Pushpa Hotel Centre, Chalamavari

i
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REG) POST WITH n\(‘h DLUE

Street, Kasturibaipet, Vijayawada-520010. _

 Order No. SEIAA/AP/CTR /MIN/I88843/72020/ | O 36 Dt:19.12.2029).

. SEIAA, A.P. - Sand Reaches - 10 Nos., in Chittoor District, Aundhira Pradesh —

- Sub:
Amendment to Environmental Clearan\{es — Issued « Reg. /:-\ nn
CRef: 1. BC. Order No.SEIAA/AP/CTR/MIN/ 1/2020/2307-630, Dt01-12-2020 (
(Nandanam-2 sund reach) _
2, EC. Order No.SEIAA/AP/CTR/MIN/11/2020/2300-626,  Dr01-12-2020
(B.K:Bedu sand reach)
3. EC. Order No. SELAA/AP/CTR/MINM 1/2020/23342- 633, Du01-12-2020
(Modugulapalem-2 sand reach) ‘
4, EC  Order No. SEIAA/AP/CTR/MIN/ 1172 070/2 634, Dt01-12-2020
{Musalipedu sand reach) .
S50 EC Oder 'NO.SE.IAA/AP/CTR/MI’N/] 1/2020/2301-627, Dr:01-12-2020
(Kotrakona & Nandanoor sand reach)
6. EC. Order No.SEIAA/AP/CTR/MIN/I1/2020/2299-625,  Dt:01-12-2020
(Anagallu sand reach) ’ i
7. EC. Order WNo.SEIAA/AP/CTR/MIN/11/2020/2310-632, Du01-12-2020
(Muthukur sand reach)
8. EC. Order No.SEIAAJAP/CTR/MIN/I/2G20/2300-631,  Du01-12.2020
(Nandanam - 1 sand reach)
9. EC.  Order  NoSEIAA/AP/ICTR/MIN/I202042300-629,  Dr01-12-2020

{Subbanaidu Kandrige-2 sand reach)

10, EC. Order No. SPIAA/AP/CTIUMIN/I1/°U”O’”? 02-628, [
Nagar-1sand reach)

11, Representation of the Assistant Director of Mines and Geology,
Chittoor Letter No. No.3055/Sand/2019, dr 17.12.2020 for
Environmental Clearance amendment.

.12, The SEAC, A P., meeting held on 18.12.2020.

13. The SEIAA,A.P., meeting held on 19.12:2020.

14. Letter dated 19.12.2020 from the Assistant Director of Mines and
Geology, Chittoor District, Andhra Pradesh.

15. The SLAL, A.P., Letter No. 6/SEAC/AP/E~m'nonau.mal Clearance-
Category B/’JO’)O dated: 19.12. 204.0

1:01-12-2020 (Taha

7
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In the references 1% to 10™ cited, the SEIAA, AP had issued Environmental Clearances
to-the Sand reaches - 10 Nos,, in Chlttoor DLS!H(..t Andhra Pradesh st:pulatmg the following
ondition :
‘ A. Specific Conditions:

Page 1 of 3

\

P9



"ii. The project proponent shall carryout mining only one méi‘mr depth sand

2 In thm, reference 11”‘ clted, the Assistant Director of Nines and Geology, Chittoor
“District, Andhra Pradesh In their letter dated 17.12.2020, requesied for amendment in the
Environmental Clerance Orders issued to the above Sand Reaches - 10 Nos., to operate through
szwmechamzw method for sand mmmg,

The issue was ¢xamiaed by thc SEAC,A.P, in fts e crfng held on 18.12.2020. The
ommxttee abserved the following:
The Ccm_mzme after detailed discussions and deliberaiions, on the Environmemial
Clearance amendmen: (o the above said sand reaches of sand mining with semi-
mechanized method has considered avid recommendied subject lo submission of the
. following information by the project proponent :
i. The District Survey Report as per the " Sustainable \m/zfl Mmmg Management
‘Guidelines, 2016" issued by MoEF&CC.
The details of the revised mining plan and
-1t The details of replenishment. uf sand In the sand re: :w

. The Statér Level Envirqnment Impact Assessment Autmuly (SEIAA), AP, in its

commendation of SEAC for taking up semi-mechanized mining in place of manual
g stibject to
& There is no change in approved production qnannum spec )«vjzed in EC orders
‘. production of the documents mentioned by SEAC bejore them for further necessary
‘ acrion by SEAC.
i, All the conditions stipulated in the EC orders are (o (':{’ Jollowed scrupulously.
o This'is applicable oniy for sand mining by Mines & Geology dept. for the EC
‘ orders pertaining to this agenda item.
v. Al the conditions and guidelines issued by MoEF&ECU, Govt of India (2016) shall
be serupulously followed.
vi. - The directions issued by the Honb'le NGT, Southern Zone, Chennai in the matter of
Q.ANoA47 of2016 (SZ) & 177 of 2016 (SZ), Order duted :14.12.2020 shall be
scrupudously followed .

Tho Assistant Director of Mmes and Geolo 2y, C}mmm Andlua Pradesh lhrou”l

e ’Sust mdbit., Sand Mmuw Management Guidelines, 2016" iss L.Ld by MoEF&C ( (u) T he
etaﬂ:’ of the yevised mining plan and (iii) The details of re plenishment of sand in the
sand reach, to the SEAC, AP, vide reference 14t cited.

The SEAC, AP, vide letter dated 19.12.2020 submited o the SEIAA, AP, for
fmdmcnt in the Envimmnent’xl Clcrancc Order% f‘;:\‘dcd (uk th baud reaphes i[

Pape 2 of 3

jmm the top manually and no underwater mimug is wideriaker.” ,

ieeting held on 19.12.2020 examined the proposal and SEIAA agreed with



7. - In view of the above, the Specific Condition of A (i) in the Environmental
& Clearance orders issued to the above 1 to 10 Nos Sand Reaches in Chittoor District are
-tobeamended as 1.~
A. Specific Conditions:
"l The project proporent shall carryout mining only one meter depth
sand through Semi-Mechanized/Manually and no underwater mining
} is undertaken”. ,
Subject to the following conditions: | o _
() Theré'is no change in approved production quantities specified in EC orders
() All the conditions stipulated in the EC orders are 1o be followed

scrupulously. 5
(c) This is applicable anly for sand mining by Mines & Geology dept. for the EC
. orders pertaining to this agenda itera- 748.72.

(d) Al the conditions and guidelines issued by MoRF &CC, Govt of india (2016)
shall be serupulously followed.
{e) The directions. issued by the Honb'le NGT, Southern Zone, Chennui in the

A4.12.2020 shall be scrupulously followed .
8. All other information mentioned and conditions stipulated in the above said

Environmental Clearance orders issued 1 to [0 Nos., of Sand Reaches in Chitteor
District are remains the same. :

Sd/- Sd/- Sd/-
MEMBER SECRETARY, MEMBER, CHAIRMAN,
~ SEIAA,AP. SEIAA, A.D. SEIAA, AP,

To
"The Assistant Director of Mines & Geology,
586, Bound St, Greamspet, Chittoor,
Andhra Pradesh 517002

- Copy to:
1. The Vice Chairmun, SEAC, A P. for kind information.
2. The Member Sceretary, APPCB for kind information.
3. The EE, RO: Chittoor, APPCB for information. _
4. The Regional Officer, MOEF&CC, GOI, Chennai for kind information.
‘3. The Secretary, MOEF&CC, GOI New Delhi for kind information.
6. Monitoring cell, MOEFE&CC, GOI,;N&W Delhi for kind information.
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_ ‘ BY EMAIL
To

S. Kamaleshkannan

S. Sai Sathya Jith

No. 22/28 Menod Street
Purasawa.kkam

Chennai - 600007

. . AN
Email: taaurs@gmail.com :

Sub : OA 152/2021 D.Hema Kumar Vs UOI

Sir

| am enclosing the counter affidavit on behalf of Respondent No. 6 Andhra Pradesh Mineral
Development Corporation Ltd (Pages 1-52).

Thanking you

ML A el ey

Yours Sincerely

AT

HRESES

SNSRI A

R. Krishnaamorthi

by
AN

Standing Counsel APMDC
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